COMMITTEE
ON

GOVERNMENT ASSURANCES
(2019-2020)

(SEVENTEENTH LOK SABHA)

SIXTH REPORT

REQUESTS FOR DROPPING OF |
ASSURANCES |
(NOT ACCEDED TO)) |

Presented to Lok Sabha onv....Z.c?/:f?.‘?/ 2020

igEy

.?{'.1*'

R g

R T

LOK SABHA SECRETARIAT
NEW DELHI

September, 2020/ Bhadrapada, 1942 (Saka)



CONTENTS

Page
Composition of the Committee (2019-2020) (iir)
Introduction (iv)
Report 1-4
Appendix-I Statement showing summary of requests received from 5-7
various Ministries/Departments regarding dropping of
Assurances
Appendices-11 to XIX
Requests for Dropping of Assurances (Not Acceded to)
i USQ No. 2344 dated 30.11.2016 regarding 'Environment Impact 8-9
Assessment’
III USQ No. 495 dated 20.07.2016 regarding ‘Railway Line to Andhra 10-11
Pradesh Capital’
I\"R USQ No. 4604 dated 15.12.2016 regarding ‘Establishment of 12-13
Logistic Hubs'
V. USQ No. 133 dated 18.07.2016 regarding ‘Vacancy of Teachers' 14-16
AR USQ No. 3940 dated 09.12.2016 regarding ‘Missile Testing Centre' 17-19

VIL SQ No. 81 dated 08.02.2017 (Supplementary by Shri Ninong Ering, M.P.) 20-27
regarding ‘Digital Transactions'

VIII. (i) USQ No. 6965 dated 18.05.2012 regarding 'BBMB' 28-32
(i) USQ No. 1219 dated 17.08.2012 regarding 'Posts in BEBMB'
(iii) USQ No. 3259 dated 13.12.2012 regarding 'Sharing of Posts in BBMB!

IX. USQ No. 497 dated 19.07.2017 regarding ‘Rebate on Home Loan' 33-36

X, USQ No. 1587 dated 25.07.2017 regarding ‘Implementation of 37-38
Forest Policy’

XI. USQ No. 4014 dated 10.08.2017 regarding ‘Maintenance Free 39-40
Highways'

XII. SQ No. 64 dated 07.02.2017 (Supplementary by Smt. Meenakshi Lekhi, 41-52

M.P.) regarding ‘Coastal Security'

W,



XIII.

XIV.

XV.

XVL

XVIL.

XVIII.

XIX.

SQ No. 322 dated 22.12.2015 (Supplementary by Shri Baijayant Jay
Panda, M.P.) regarding ‘Marine Police Stations'

USQ No. 1284 dated 26.02.2003 regarding 'Non-Payment of Wage/Salary'

USQ No. 843 dated 07.02.2017 regarding 'Establishment of Marine
Police Academy'

USQ No. 2462 dated 25.07.2014 regarding 'Plasma Fractionation Centres'
USQ No. 1948 dated 17.12.2013 regarding 'Conviction of Italian Marines'
Minutes of the sitting of the Committee held on 04 December, 2019

Minutes of the sitting of the Committee held on 25 August, 2020

53-63

64-69

70-71

72-74
75-78
79-87

88-89



*

COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES*
(2019 - 2020)

SHRI RAJENDRA AGRAWAL = Chairperson

MEMBERS

Shri Sudip Bandyopadhyay
Shri Nihal Chand Chauhan
Shri Gaurav Gogoi

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

. Shri Pashupati Kumar Paras
Shri Parbatbhai Savabhai Patel
. Shri M.K. Raghavan

Shri Chandra Sekhar Sahu

. Dr. Bharatiben Dhirubhai Shyal
. Smt. Supriya Sule

£0:60 NGy Utk I Y

= e e e
WO

SECRETARIAT

L Shri Pawan Kumar : Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S. L. Singh - Deputy Secretary

The Committee has been constituted w.e.f. 09 October, 2019 vide Para No. 609 of Lok Sabha
Bulletin Part-1I dated 09 October, 2019

(111



INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2019-2020), having
been authorized by the Committee to submit the Report on their behalf, present this Sixth
Report (17th Lok Sabha) of the Committee on Government Assurances.

2 The Committee (2019-2020) at their sitting held on 04 December, 2019 inter-alia
considered Memorandum Nos. 27 to 51 containing requests received from various
Ministries/Departments for dropping of 27 pending Assurances and decided to pursue 18
Assurances.

3s At their sitting held on 25 August, 2020, the Committee (2019-2020) considered and

adopted their Sixth Report.

4, The Minutes of the aforesaid sittings of the Committee form part of this Report.

NEW DELHI;

25 August, 2020 RAJENDRA AGRAWAL,
----------------------------- CHAIRPERSON,
03 Bhadrapada, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES

Cv)



REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a pe_riod of three
months. In case, the Ministry find it difficult to implement the Assurances on one ground or
the other, they are required to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2019-2020) considered Twenty-Five
Memoranda (Appendix-I) containing requests received from various Ministries/Departments for

dropping of 27 pending Assurances at their sitting held on 04 December, 2019.

3. After having considered the requests of the Ministries/Departments, the Committee are

not convinced with the reasons furnished for dropping of the following eighteen Assurances:-

S.No. | SQ/USQNo.&Date |  Ministry Subject
. USQ No. 2344 dated | Department of Atomic | Environment Impact
30.11.2016 Energy Assessment

(Appendix-II)

2. |USQ No. 495 dated | Railways Railway Line to Andhra
20.07.2016 Pradesh Capital

(Appendix-11I)

3, USQ No. 4604 dated |Road Transportand | Establishment of Logistic
15.12.2016 Highways Hubs
| (Appendix-IV)




USQ No. 133 dated
18.07.2016

Human Resource
Development

(Department of School
Education and Literacy)

| Vacancy of Teachers

(Appendix-V)

5. USQ No. 3940 dated | Defence Missile Testing Centre
09.12.2016
(Department of (Appendix-VI)
Defence Research and
Development
Organisation)
6. SQ No. 81 dated Planning Digital Transactions
08.02.2017
(Supplementary by Shri (Appendix-VII)
Ninong Ering, M.P.)
7. [()USQ No. 6965 | Power (i) BBMB
dated 18.05.2012
(i) USQ No. 1219 (ii) Posts in BBMB
dated 17.08.2012
(lii) USQ No. 3259 (iii) Sharing of Posts in
dated 13.12.2012 BBMB
(Appendix-VIII)
8. USQ No. 497 dated Housing and Urban Rebate on Home Loan
19.07.2017 Affairs
(Appendix-IX)
9. USQ No. 1587 dated | Environment, Forest Impiementation of Forest
25.07.2017 and Climate Change Policy
(Appendix-X)
10. USQ No. 4014 dated | Road Transport and Maintenance Free

10.08.201/

Highways

Highways

(Appendix-XI)




"11. | SQNo. 64dated | HomeAffairs | Coastal Security
| | 07.02.2017 | ‘
| (Supplementary by | (Appendix-X1I)
Smt. Meenakashi Lekhi,
M.P.) | |
12. | SQNo. 322dated | Home Affairs ' Marine Police Stations
22.12.2015 ‘
(Supplementary by Shri (Appendix-XIII)
Baijayant Jay Panda, , '
|
'13. | USQ No. 1284 dated | Shipping —‘ Non-Payment of - "
26.02.2003 - | Wage/Salary ‘
! ‘ ‘ (Appendix-XIV) |
T4, | USQ No. 843 dated | Home Affairs | Establishment of Marine
| 07.02.2017 | Police Academy
| '; (Appendix-XV)
"15. | USQ No. 2462 dated }_H_e_a_ht-h and Family ‘ Plasma Fractionation =
1 25.07.2014 Welfare Centres |
l . !
:  (Department of Health | (Appendix-XV1)
" and Family Welfare) i
L
16. | USQNo.1648dated  Home Affairs ' Conviction of Italian '4.
| 17.12.2013 . ‘ Marines ‘
—_ et B | (Appendix-XVIT) |
4, The details of the Assurances arising out of the replies and the reason(s) advanced by

the Ministries/Departments for dropping of the above mentioned 18 Assurances are given in

Appendices -II to XVIL.

5. The Minutes of the sitting of the Committee dated 04 December, 2019, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix-XVIIL



6. The Committee desire that the Government should take note of the Observations of the

Committee, as contained in Annexure-1I to Appendix-XVIII and take appropriate action, for the

implementation of the Assurances expeditiously.

NEW DELHI;

25 August, 2020 RAJENDRA AGRAWAL,
----------------------------- CHAIRPERSON,
03 Bhadrapada, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES



Appendix-I

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)

Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances

SI | Memo | Question/Discussion | Ministry/Deptt. | Department | Brief Subject
N | No. References
0.
1 |27 USQ No. 2344 Atomic Energy | Department | Environment Impact
. dated 30.11.2016 of Atomic Assessment
Energy
2 | 28 USQ No. 495 Railways Railway Line to
dated 20.07.2016 Andhra Pradesh
Capital
3 |29 USQ No. 4604 Road Transport Establishment of
dated 15.12.2016 and Highways Logistic Hubs
4 |30 USQ No. 133 ' Human Department | Vacancy of Teachers
dated 18.07.2016 Resource - of School
Development Education
and Literacy
5131 USQ No. 3940 Defence Department | Missile Testing Centre
dated 09.12.2016 of Defence
Research
and
Development
Organisation
6 |32 SQ No. 81 dated Planning Digital Transactions
08.02.2017
(Supplementary by
Shri Ninong Ering,
M.P.)
7 33 (i) USQ No. 6965 Power (i) BBMB
dated 18.05.2012
(i) USQ No. 1219 (ii) Posts in BBMB
dated 17.08.2012
(iii) USQ No. 3259 (i) Sharing of Posts
dated 13.12.2012 | in BBMB
8 (34 USQ No. 497 Housing and Rebate on Home Loan
dated 19.07.2017 Urban Affairs

o




i

9 [35 USQ No. 1587 Environment, Implementation of
dated 25.07.2017 Forest and Forest Policy
Climate Change
10 | 36 USQ No. 1610 Youth Affairs & | Department | Promotion of Archery
dated 24.11.2016 Sports of Sports Sports
| 11 | 37 usQ No. 4014 Road Transport Maintenance Free
dated 10.08.2017 and Highways Highways
12 | 38 USQ No. 3867 New and Geo-Thermal Energy
dated 27.04.2012 Renewable
Energy
1339 USQ No. 4846 Finance Department. | Reduction of Custom
dated 31.03.2017 of Revenue | Duty
14 | 40 SQ No. 64 dated Home Affairs Coastal Security
07.02.2017
(Supplementary by
Smt. Meenakashi
Lekhi, M.P.)
15 | 41 SQ No. 322 dated Home Affairs Marine Police Stations
22,12.2015
(Supplementary by
- Shri Baijayant Jay
Panda, M.P.) g
16 | 42 USQ No. 1284 Shipping Non-Payment of
dated 26.02.2003 | Wage/Salary
17 143 USQ No. 843 Home Affairs Establishment of
dated 07.02.2017 Marine Police
Academy
18 | 44 USQ No. 2462 Health and Department | Plasma Fractionation
dated 25.07.2014 Family Welfare | of Health Centres
and Family
Welfare
19 |45 | USQ No. 460 Jal Shakti Department | Kuttanad Drinking
dated 25.02.2016 of Drinking - | Water Project
Water and
Sanitation
20 | 46 USQ No. 69 Defence Museum on
dated 01.08.2011 Decommissioned
Vikrant |




[~<[47 | USQ No. 1948 Home Affairs Conviction of Italian
dated 17.12.2013 Marines
22 | 48 USQ No. 1051 Health and Department | Shortage of Doctors
' dated 29.04.2016 Family Welfare | of Health &
Family
Welfare
23 | 49 SQ No. 162 dated | Housing and Rehabilitation of Slum
09.03.2016 Urban Affairs Dwellers
(Supplementary by
Shri Rajesh Ranjan,
M.P.)
24 | 50 USQ No. 1425 External Affairs Scholarship to African
dated 27.12.2017 Students
25 | 51 USQ No. 3149 Railways Development of
dated 20.03.2008 Angamaly Railway
Station
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LOK SABHA SECRETARIAT
COMIITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 27

Subject : Request for dropping of the Assurance given in reply to Unstarred Questian
No.2344 dated 30.11.2016 regarding “Environment Impact Assessment”.

On 30 November, 2016, Shri A. T. Nana Patil, M.P., addressed an Unstarred Question
No.2344 to the Department of Atomic Energy. The text of the Question along with the reply of
the Minister is as given in the Annexure, |
2 The reply to the Question was treated as an Assurance by the Committee on
Govemment Assurances and required to be implemented by the Department of Atomic Energy
within three months from the date of the reply out the Assurance is yet to be implemented.

3. The Department of Atomic Energy vide their O.M. No.13/2/81/2016-Power dated
27.02.2017 have requested to drop the Assurance on the following grounds:-

"That setling up of nuclear power plants through infernational cooperation is a long drawn
aclivily involving negotiations with foreign vendors for arriving at economically viable
offers, acceptance of safety parameters of those reactors by Indian Atomic Energy
Regulatory Board (AERB), lend acquisition at new sites, oblaining statutory
environmental clearances, oblaining various Stage-wise clearances from AERB,
finalisation of defalled project proposa! and obtaining financial sanction for the project
from AEC/CCS. Al these activities consume considerable amount of time and no time
frame can be set for completion of these aclivities. As no time frame can be set for
completion of these long drawn activilies, it is proposed that we may approach
Committee on Government Assurances Lok Sabha to consider dropping of the above
Assurance.” ' : 5 4

4, In view of the above, the Department of Atomic Energy, with the approval of the Minister
of State (PMO) have requested to drop the above Assurance. |

The Committee may consider,
DATED: - 92]12] 2019

NEw DELHI;
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GOVERNMENT CF INDIA
DEPARTMENT OF ATOMIC ENERGY
LOK SABHA
UNSTARRED QUESTION NO, 2344
TO BE ANSWERED ON 30.11.2016
ENVIRONMENT IMPACT ASSESSMENT

2344, SHRIA.T. NANA PATIL:

Wil the PRIME MINISTER be pleased to state:

(a)  whether the Environment Impact Assessment (EIA) and Enviranment
Management Plan has been completed for nuclear power plant at Kovvada in
Andhra Pradesh;

(b) if s0, the details thereof; and

(c)  if not, the reasons for delay along with the present status of the Project?

ANSWER

THE MINISTER OF STATE FOR PERSONNEL, PUBLIC GRIEVANCES &
PENSIONS AND PRIME MINISTER'S OFFICE (Dr. JITENDRA SINGH):

(a) No, Sir,

(b)&(c) Environmental Impact Assessment (EIA) studies as per earlier approved
Terms of Reference (ToR) were completed. However, as the validity of the
ToRs had ended, fresh ToRs in line with the revised ‘in principle' approval of
the site by the Government was submitted to Ministry of Environment, Forest
and Climate Change (MoEF &CC). The fresh ToRs have been approved and
Environmental Impact Assessment (EIA) studies in line with them have been

initiated.

At present, the land acquisition proceedings, site investigations, process of

obtaining statutory clearances and techno-commercial discussions—with

WeStinghause Electric Company (WEC) to arrive at a project proposal are

underway. ' R ],

et e ———————

st < —— ey e
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 2 3

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 495 dated 20.07.2016 regarding “Railway Line to Andhra
Pradesh Capital"

On 20 July, 2016, Shri Y. S. Avinash Reddy, M.P., addressed an
Unstarred Question No. 495 to the Minister of Railways. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Railways within
three months from the date of the reply but the Assurance is yet to be
implemented. :

3.  The Ministry of Railways vide OM F. No. 2016/W-2/SCR/PQL/29 dated 26
October, 2016 have requested to drop the Assurance on the following
grounds:-

“That the reply given is "...... that execution of this work has not been
taken up as the project is yet to be sanctioned" is a statement of fact.
Taking up of survey does not necessarily mean that the project will be
sanctioned. Depending upon the outcome of the survey, decision
whether to sanction a project is taken up on the basis of its
remunerativeness, throwforward of ongoing projects, availability of
funds, competing priorities. Therefore, the reply should not be treated
as an Assurance. It is therefore, requested that the same may please be
deleted from the list of pending Assurances."

4, In view of the above, the Ministry, with the approval of the Minister of
State for Railways, have requested to drop the Assurance.

The. Committee may consider.

DaTED:- ©2]12)2419

New DELH]
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GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

.....

LOK SABHA
UNSTARRED QUESTION NO. 495
TO BE ANSWERED ON 20.07.2016

 RAILWAY LINE TO ANDHRA PRADESH CAPITAL

495. SHRI Y.S.AVINASH REDDY:
Will the Minister of RAILWAYS be pleased to State:

(a) whether the Railways has considered the request of the Government

of Andhra Pradesh to lay a new railway line te connect its new Capital
Amaravati and if S0, the details thereof; and

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE)
OF THE MINISTRY OF GOMMUNICATIOHS AND
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

(SHRI MANOJ SINHA)

(a) & (b): Yes, Madam. On request of Government of Andhra Pradesh, a
Reconnaissance Enginaerln_g Cum Traffic Survey (RETS) for new line
between Vijayawada and Guntur via Amravati (67 km) has been included
in Budget of Railway for the year 2016-17. This survey is being carried
out by Ws Rail Vikas Nigam Limited. Budget outlay for the Survey for the

year 2016-17 is ?. 7.00 lakhs. Execution of this work has not been taken
4 —— e —— .

up as the project is yet to be sanctioned.
4________‘.4..——-"_"_‘_—-———-—_." '—""—"———a__‘ S e
' TEEWE————
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LOK SABHA SECRETARIAT
COMMITIEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 2.9

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 4604 dated 15 December, 2016 regarding
“Establishment of Logistic Hubs."” :

On 15 December, 2016, Shri Dushyant Chautala, M.P,. addressed an
Unstarred Question No. 4604 to the Minister of Road Transport and ‘Highways.
The text of the Question alongwith the reply of the Minister is as given in the
Annexure.

2 The reply to the Question was treated as an Assurance by the Committee
and required to be implemented by the Ministry of Road Transport and Highways

within three months from the date of the reply but the Assurance is yet to be
implemented.

3. The Ministry of Road Transport and Highways vide O.M. No. H-

11016/132/2016-P&M/LA dated 13 June, 2017 have requested to drop the
Assurance on the following grounds:-

"That an India Integrated Transport and Ligistics Summit (IITLS) was held
from 3-5 May, 2017 which was organized for collaboration between the
NHAL and other stakeholders such as the State Governments, relevant
Ministries like Railways, shipping, Civil Aviation etc. The total number of
logistics hubs planned by the Government across the country is 35."
4. In view of the above, the Ministry, with the approval of Minister of State for
Road Transport and Highways, have requested to drop the above Assurance.

The Committee may consider.
DATED i~ 0212]2019

NEW DELHI:
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GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOKSABHA :
UNSTARRED QUESTION NO. 4604
ANSWERED ON 15™ DECEMBER, 2016

ESTABLISHMENT OF LOGISTIC HUBS

4604, SHRIDUSHYANT CHAUTALA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS
qeF TiEET X wsET wAY

be pleased to state:

(a) whether the Government proposes to establish logistic hubs with private sector participation
to relieve the issue of receiving stocks on the airport, seaport and movement of goods inland;

(b) if so, the details thereof; and

(c) the total number of logistic hubs planned by the Government across the country?

ANSWER

THE MINISTER OF STATE IN THE
‘MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRIPON. RADHAKRISHNAN)

(a) to (c) With a view to facilitating efficient and seamless freight movement in the
country, it has been decided to develop Logistic Parks at different locations in the country
through active collaboration between the National Highways Authority of India (NHAI) and
"stakeholders such as State Government and relevant Ministries like Railway, Shipping and Civil

——

. . e,
""Aviation, after due consultation with all concerned agencies. e

EE e
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMCRANDUM No, 30

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 133 dated 18.07.2016 regarding "Vacancy of Teachers”

On 18 July, 2016, Shri G. Hari, M.P., addressed an Unstarred Question
No. 133 to the Minister of Human Resource Development. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the

Committee and required to be implemented by the Ministry of Human
Resource Development (Department of School Education & Literacy) within
three months from the date of the reply but the Assurance Is yet to be
implemented.

3. The Ministry of Human Resource Development (Department of School
Education & Literacy) vige OM No. F. 4-24/2016-Sch-4 dated 13 December,
2016 have requested to drop the Assurance on the following grounds:-

“That the report of the Committee has been sent to NCERT for
appropriate action, has been construed as an Assurance. It may be
appreciated that the statement per se does not constitute an Assurance
as no Assurance was given that the recommendations made by the
Committee, chaired by Shri N Gopalaswami, Chancellor, Rashtriya
Sanskrit Vidyapeetha, Tirupati relating to NCERT on development of
Sanskrit would be implemented by NCERT within a specified time period.
Also that the report of N, Gopalaswami Committee s recommendatory in
nature and that the recommendation made by the Committee are not
hinding on the Government, Furthermore, the recommendation made by
the Committee relating to NCERT are to be examined by the Coundil and
only such recommendations, which are found feasible, can be
implemented. This being a long drawn affair, no time limit can be
.specified as to how and when the recommendations of the N.
Gopalaswami Committee will be examined and implemented by the
NCERT. Therefore, it would be very difficult to fulfill the Assurance.”

4, In view of the above, the Ministry, with the approval of the Minister of
State for Human Resource Development, have requested to drop the
Assurance, ;

The Committee may consider.
DATED:- 02|]2]2219

NEW DELHI




GOVERNMENT OF [NDIA Annerure
MINISTRY OF HUMAN RESOURCE DEVELOPMENT '
DEPARTMENT OF $CHOOL EDUCATION & LLITERACY
LOK SABHA

UNSTARRED QUESTION N{.133
TO BE ANSWERED ON 18.07.2016

Vacancy of Teachers
133. SHRI G, HARL
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is true that NCERT has been asked to collect data of the number of

sanctioned posts of teachers in every State, number of posts filled and the number of posts

in all Government schools, aided schools and private schools and if so, the details thereof;

(b) whether it is also truc that the Government has sought information from NCERT on

Sanskrit text books followed by all olasses in different States with special emphasis when

they were prepared and revised; '

(¢) whether it is also true that the Govemment has asked both NCERT and SCERTS o

ensure that free tutorials for all Sanskrit text books are available online and if so, the

details thereof; and

(d) whether it is also true that this will help students of ‘Sanskrit to wiilise the online
resource as well as understanding thelr course content and Sanskrit in a constructive

environment?

ANSWER
MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRI PRAKASH JAVADEKAR)

(a) to (¢) No, Madam. However, Government of India had constituted a Committee under
the Chairmanship of Shri N. Gopalaswami, Chancellor, Rashtriya Sanskrit Vidyapeetha,
Tirupati to suggest a long term vision end road map for the development of Sanskrit. The
Committee has, ifter-alic, recommended the following:

(i) National Council of Educational Research and Training (NCERT) may collest
data of the number of sanctioned posts of teachers in every state, number of posts
filled and the number of vacant posts in all the Government schools, Aided schools
and Private schools. '

(i) NCERT may prepare a status report of the Text Books of all the classes of oll
the States on the following issucs: When were the existing Text Books of Sanskrit
prepared? How many times these Text Books were revised and when they were last
revised? What are the innovative designs included during the last revision?

(ili) NCERT and SCERTs may ensure that free tutorials for all Sanskrit text books
ate available online. This will help the students of Sanskrit to utiliss the online
resource as well in understanding their course contents and Sanskrit language in &
constructive and encouraging environment.

The-report of the Committee has been sent to NCERT for appropriate action. /
. .._...-—-—“"""—""'-"_
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(d) The Commitize has observed that making available free tutorials for all Sanskrit text
bocks online would help the students of Sanskrii fo utilize the online resource as well in
understanding their course contents and Sanskrit language in a comstructive and
encouraging environment,

# =
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 3 |

Subject: Request for dropping of Assurance given In reply to Unstarred Question
No. 3940 dated 09.12.2016 regarding “Missile Testing Centre”

On 09 December, 2016, Shri Konakalla Narayana Rao, M.P., addressed an
Unstarred Question No. 3940 to the Minister of Defence. The text of the Question
along with the reply of the Minister is as given in the Annexure.

. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Defence (Department of Defence
Research and Development Organisation) within three months from the date of the
reply but the Assurance is yet to be implemented. -

3. The Ministry of Defence (Department of Defence Research and Development
Organisation) vige O.M.No.DRDO/DPA/30103/LSUS/ASSURANCE/180/2016 dated 18
July, 2017 have requested to drop the Assurance on the following grounds:-

“That the above mentioned Assurance pertains to 'setting of lzunch pad for
rocket launchers at Machilipatnam, Andhra Pradesh'. The present status
regarding acquisition/transfer of land for setting up of Missile Test Facility is as
follows:- '

'Out of total land of 381.51 acres identified for the purpose near
Machilipatnam, Krishna District, Andhra Pradesh,  land measuring
321.51 acres is forest revenue land and 60 acres is part of Krishna Wild
Life Sanctuary, hence Ministry of Environment and Forest (MoEF)
clearance was required before the land could be acquired. The Stage-I
clearance has -now been obtsined from the MoEF, New Delhi and
Demand Notice for cost of land is awaited from State Government (o
enable the transfer of land to DRDQ."

As per the status mentioned above, it is clear that many milestones with
regard to clegrance have been achieved and Defence Research and
Development Organisation (PRDO) Is committed towards setting up of launch
pad for Missile Test Facility. The whole matter is under consideration and
clearance of varicus organisations, like Coastal Regulatory Zone (CRZ), Andnra
Pradesh Coastal Zone Management Authority (APCZMA), Forest Advisory
Committee (FAC), MoEF, etc. of State and Central Governments. It is pertinent
to mention here that creation of infrastructure for launch pad will take years
for materialization even after the completion of transfer/acquisition of land but

the intention of Government is clear for setting up of launch pad for Missile
Test Facility." ;




4. In view of the ahbove, the Ministry, with the approval of the Ministry of State
for Defence have requested to drop the above Assurance.

The Committee may consider.

NEW DELHI

DATED : 02(2]20(9




ANneue

GOVERNMENT OF ININA
MINISTRY OF DEFENCE
DEFENCE RESEARCH & DEVELOPMENT ORGANISA TIOMN
LOK SABHA

UNSTARRED QUESTION NO.3940
TO BE ANSWERED ON THE 9™ DECEMBER, 2016

MISSILE TESTING CENTRE

3940, SHRI KONAKALLA NARAYANA RAO:
Will the Minister of DEFENCE . ¥&nm #=01
.be pleased to state:

(&)  whether the Defence Research and Development Organisation (DRIG) preposes
to set up a long range missile lesting centre at Machilipatnam in Andhra Pradesh: and

v)  if so, the detaiis thereof including the progress of the testing cenire and the
proposed timeline for seliing up the said centre?

A N S WE R
MINISTER OF STATE (DR, SUBIIAS! }31131\’;5\1}}
IN THE MINISTRY OF DEFENCE

T TS A (BT, e 7))

(@1 &(b): VYes, Mfadam. Defence Research and Development Organisation
(DRDO) hae pﬂanned fo sot up a long range missile testing centre, inciuding
launch pad at Machilipatnam in Ancdhra Pradesh. Propasal ie at an inital
stage. Proposal for |a»quuemeni: of land has been takzn up with the

e AR

"@avemment of Andhra Bradesh. P e ety

et

=

fere et e e




._,
B
o

/?/Z’/Jf’ e =171

(LOK SABHA)
COMMITTEE ON GOVERNMENT ASSURANCES
"~ MEMORANDUM No. 32,

Subject: Request for dropping of Assurance given in reply to Supplementary to
Starred Question No. 81 dated 08 February, 2017 by Shri B. Vinod
Kumar and Shri Suman Balka , MPs. regarding "Digital Transactions.”

On 08 February, 2017, Shri B. Vinod Kumar and Shri Suman Balka, M.Ps.,
addressed 2 Starred Question No. 81 to the Minister of Planning. The text of the
Question along with the reply of the Minister is given in the Annexure.

% During discussion Shri Ninong Ering, M.P., raised the following Supplementary
Question:- i

"I would like to through you, tell the hon. Minister that
communication in Arunachal Pradesh especially in places like
Kra Daadi, Upper Subansiri, Upper Sinang, Anini and Anjaw is
a very difficult thing. When we speak about Digital India,
when we speak about the communication system itself, when
we do not get any internet facility even in Itanager, the
Capital of Arunachal Pradesh, I do not know how we are going
to take up the schemes in the NITI Aayog through Digital
India., What kind of provisions have you kept for our State
Arunachal Pradesh and also the other parts of the North-
East?."

3 In reply, the Minister of Planning (Shri Rao Inderjit Singh) stated as follows:-

"Bharat Net will connect around two and half lakhs Panchayats
in the coming days. Though the villages are more, around six
and half lakhs Panchayats in the coming days. Though the
villages are more, around total two and half lakhs, but
Panchayats are around total two and half lakhs and the
Government of India proposes to connect these within two
phases and Arunachal Pradesh will be taken as a priority
under this project.”

4, The above reply was treated as an Assurance by the Committee and required
to be implemented by the Ministry of Planning within three months fraom the date of
the reply but the Assurance is yet to be implemented.

5. The Ministry of Communications (Department of Telecommunications yide

Q.M. No. 30-307/2017-USF dated 31 luly, -2017 have requested to drop the
Assurance on the following grounds:-

20




“That on 19.07.2017, the cabinet approved & modified strategy for
implementation of Bharatnet. As per the revised strategy, ali the remaining
GPs in the country will be connected in Phase-II which is targeted to be
completed by March, 2019. Since, Phase II of Bharatnet Project will cover all
the balance GPs in the country including all the remaining GPs of Arunachal
Pradesh, it is requested that the Assurance may please be dropped.”

6. In view of the above, the Ministry, with the approval of the Hon'ble Minister of
State for Communications (Independent Charge), have requested to drop the above
Assurance.

The Cormmittee may consider.

NEW DELHI

DateD: 02122414

2)




A : Anmexuyre
GOYERNMENT O INDIA
MINISTRY OF PLANNING

LOK SAHITA
STARRED QUESTION No. 81
TO BE ANSWERED ON 08.62.2017

DIGITAL TRANSACTIONS

*81.8HRIB VINOD KUMAR:
SHRI SUMAN BALKA; .
Will the Minister of PLANNING be pleased 1o state;

(a) whether the NIT} Aayog plans 1o rank States on the basis of digita) ranssctions and {f so,
the detajls theren '

(b) whethey the Aayog has asked the States o submis thaip digital transaction data;
(c) if 0, the details thersof and the response of the States thereto;

(d) whether the NITI
fixed incentive for
Gomzhissionerg; and

Agyog has also suggested

(o incentivise digital pay
individual and also fo

ments by promising &
r district collectors/dists

ot nmgistrates;‘dapuiy
() if so, the details they

greof along with the reaction of the Government therato?

ANSWER

MINISTER GF sT ATE
AND MINISTER OF STATE FOR MINI

(RAO INDERJTT SINGH)

() to (e): A Statement {5 laid on the Table of the House.
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5 i
STATEMENT REFERRED 1O IN REPLY TO PARTS (g Ty (e) OF LOK Sapms
STARRED QUESTION N, g+ REGARDING “DIGITAL TRANSACTIONS® B ajsmp

BY SHRIB, VINOD XUMAR AND SHR] SUMAM BALKA DUE FOR ANSWER ONgg™H
FEBRUARY, 2017,

(8): It has been decided by NTT] Aayog to tank the States/UTs o
Details of the parameters are being worked out,

(b): No, Madapm

n the basis of digital transactions,

(c): Does not arise,

(d) & (2): NITI Asyog had constituted a Comum itiee of Chief
submitiad its interim report 1o Fon’ble Prime Minister on 24 Jamuary 2017, The Commiites |

inter-alia, recommended varioys incentives for Consumers and mepe

hanis i the fons of cashback
o1 digital

meang, incentives to banking
correspondents (BCs) and small merchants for digital fransactions, The interim wport of the

Commitize of Chief  Ministers  on dizital PAYMEALS  can by geey . on

htTo:/niti vo v.infwr tereaddate/files/new indtiativasbook. pif,
______"‘“—‘—-——-LM_.—

In order to attract general public and facilitate significant behavioura change among
public towards digital transactions two major schemes - Lucky Grahalk Yojena for consumers
and Digi-Dhan Yyapar Yojana for merchants have beey launched. Undar the schemas, cash
awerds are giveq fo donsumers and merg

Spends, discouns op gaverninent payments vig digital

hants who utilize digital payment instruments for
PeISonal consumptign expenditures, During 25% December 2016 to 30T anuaty 2017, 5,91, 143
Consumers and 35,000 merchants have won prizes worth R, 97.07 crores for digital payments
made through Aadhar Enablad Payment System (AEPS), Unstructured Suppl

Staentary Servige
Daia (USSD}, Unified Payment Interface (UPL) and RuPay carde, :

To incentivize the States/UTs for promotion of digita) transactions, it was decided that
Central assistance of Rs. 50 crore would be provided to the districts for undertaking Information,
Education and Communication (IEC) activitiss to bring 5 crore fan Dhan accounis to digital
platform. The fund allocation is based on proportion of Jay Dhan accounts of all States/UTs,
Under the scheme an incentive @ Rs. 10/ ig provided for every individual who has transited to
digital payment mode and undertaken at least two succsssfy) fransactions by any of the five
digital payments ma'des viz: P, Rupay / Debit  Cradjt ¢ Pra‘l'pair.f Cards, AXPS, USSD and E-
Wallets, An amount ofRs. 13.32 crore has so far been released to 460 districts as first fnstaliment.

edldrbe e e
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(Q. 81)
SHRI NINONG ERING : Madam Speaker, I am very grateful to you that you have

given me an opportunity to ask a question on digital transactions.

[ would like to, through you, tell the hon. Minister that communication in
Arunachal Pradesh especially in places like Kra Daadi, Upper Subansiri, Upper
Siang, Anini and Anjaw is a very difficult thing. When we speak about Digital
[ndia, when we spéak about the communication system 1itself, when we do not get
any intcrnet facility even in [tanagar, the Capital of Arunachal Pradesh, I do not
know how we are going to take up the schemes in the NITI Aayog through Digital
India. What kind of provisions have you kept for our State Arunachal Pradesh and
also the other parts of the North-East?
ot @ geofta Ris : smge agvear oY, #aw wrge 3 U@ g1 gowa WA R § 5 @ o
T ¥ R W ST eeR IR YUY SYaR E ) ARG WRER 39 96 ¥ 9T & 6
S diSY Waw B AIg @ WY o g o e fRe & g Bl ST e R e HI
$RA @) ARyl ¢, @i Wi @ devie suae @, Selw Bafed Suam @ uiel sy

@ (&4 @el Ml Sigh 260l &1 ween 2| g8l 97 WA sexsl € wigl 3ol &1 wear g, gl

63 Ydve maval & 3R ol asft o1 awen @, agi 30 Ve dieaes wad @ch 8, uw e
TERSl B, aondd @ faq AraE g @ B, A e @ ovE 9 39 w0 ¥ 3T § aiv
TR @1 WK B S srevmEe wew & Siew e 7 Siew 48 fiun Svee Ry 9 alv
§9 YY) oE e &[Gy a9 durdl oF Fee B @ AU TR WaR @)
Ao @) urkl e S gl P o W ded ein 3w @ o § el o) A
A eolae R i o) SRl 8 WIS ® AN @ wdd € Afdpd daad o Meiee e de
§ ally YT AR A THH) A B B s Wi wmr B Ry e & s R W W A
JVVITAC Yau S FIA GRIRE & d1v w feran s

3. e @ e @ sege TEeu, § e aur @Whey BAR yur e 4 ey A o
1 s & B SR Rgdiaser oxd wews, wwrar siv rawa @) e m @ ey
Udh dgd 481 Fer ISl 8 iR THE W=y @i #) ie $fb @ g A sienfe fea 3
§ Ry wy O gafey ammd g R sraR 3 ftn vg @ ol fem 8 AR 997 3 TR
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RSB, W U 48 e 9 TTH TH W TE 79 A AR S R wa gt
Wqﬁtﬁwmalmﬁwgﬁ?sﬂmﬁaﬁﬁmiwﬂa’fa%z‘:gﬁﬂam HriE
ot e s afera 3l Sl ) aga wrem fram)

A} smud ALy N GER Y IR TN awan § B Ty ) gy wmed N ok
SR A SR A g e A an @ R e e e o @) ERET SRy
[
v geolta e : Asw, M g0 g O o 2 S ot fa @) v wad @ 0 =R
F1 IR TR W 2| o RRigsiveT R IRSR I TRE & Ve T A ST T -3
@t A el srem-se yfRme wn @ O, AR T ¥ wwpRt @ R A o)
el HuH) Wfdds B Aewr § AR 3w Y v W T BT, i wes) s &
Bl & A @ A R SR i giRme aph M T ved € o € ¥ w9 351 IS
Hud ) Wm@mw#wqf%{mzﬁmmﬁaﬂélmﬁirﬁ}wmﬁ{g{su R
ST B SWiT 48 WG ¥ @ Al F) wrwer vgar weh avw B R daa 9 wed
feforea givtmer & o1 <8 €| R f v 17 R § @ ok w @ w8 3 98 90
whedl wE wgm e # a (Ridue & wert A R A-uR soow afdasd B SAw qwry
| 9 RRrew gt @, A T € B o A 2022 T A B STE @ s Bt
Wﬁmmﬁaﬁ%aﬁwﬁmmwvﬁ%ﬂiﬁmﬁst&ﬂldiﬁ‘cﬁ‘\r@ulw‘iﬁ

Wi A, S N S @l wEar ¥ 5 owra @ Ry Rt e qgd 48l
BRIE AR qlell Ry )

~ SHRI M.B. RAJESH : Madam Speaker, through you [ would like to seck a reply
from the hon. Minister regarding a scrious issue related to the sceurity of digital
transactions.

Madam Speaker, recently about 32 lakh credit and debit cards were blocked
by the State Bank of India, ICICI, HDFC and Axis Bank. Further, personal details
including those related to AADHAAR and PAN cards of 70,000 lakh people
appeared in the social media. All this goes to show the serious lapses existing in
cyber security. Further, we do not have a rcgulétor and we do not have a gricvance

redressal mechanism in this sphere. A lot of people including some of our
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colleague MPs and top bureaucrats lost their money in this process.
(Interruptions) Not including me but many of my colleagues lost money. Even
money was withdrawn from abroad.

Madam Speaker, [ would like to know from the hon. Minister what
measures arc alrcady taken by the Government and in this serious scenario what
new measures the Govcrmﬁcm proposes or intends to implement in order to ensure
security of digital transactions.

RAO INDERJIT SINGH: Madam, I empathise with the hon. Member regarding
digital sceurity. There is no system which is 101 per cent foolproof. But India is a
software rich country.

Our professionals have gone even outside the country and made a name for
themselves in America and Europe. So, whatever lacuna is there in the digital

cyber security will be filled by Indians within India. The Information Technology

. Ministry is quite aware of the concerns that have bcen expressed by the hon.

Member. [ can only assure him that they are looking into it and all the loophules
that arc there in the cyber security at present and which are likely to occur in
future will be addressed by the Information Technology Ministry itself. Some
measures have already been taken, like encryption of cards and Aadhar-enabled
payment system which has retina and thumb impression with which you can
withdraw money. Security features have already been incorporated in all these
four verticals but still if there are some verticals which have not been able to
perform as per expectations, those loopholes have to be plupged and the
Information Technology Ministry is in the process of doing so.

o geia deren : srre AR, # anve mEE A AT AR G § ge wig, wifs s
@ R B & 3w we @ ofex ®1 RRREeE @ udl ae e ¥ gl @ afene @
v @ S ) SR & oae RE uiRe R, @ siie RiYies g ederia @ @
g8 ot 7w 7w R R § weR @ 20 Wi @ e e o B gu A v '
st R B ae e &, Rives RieriRé v sga as1 wwe 316N ST @@ @
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@ﬁsaﬁmwswémtﬁaﬁ#uﬁwﬁw*ﬁélﬁmmﬂﬂaﬂ o 3 g
AR -6 S fifes ey fod wd 2 DF T AR D] YA TE ATALT a8 T T
W SR e w?mﬁﬁm“ﬂ?Wﬁqﬁﬁwéimwmﬁvﬂaﬁvwmn Rfrea
RigaiRA & fore, warr dfy @ aif TET Fetas @ g e, w‘rﬁs B A5 99 ey
wqm‘*mmahammtﬁﬂé?lam%mwmmﬁﬁwﬁwu"uwn%mtr%
AR BN, R wegw & o @i e 8 TUE R ST givotdui & ar e
w? ®NfF sl wd ) R gard) 2 B there has been a failure rate of 56 per cent
in digital transaction and most of the Banks are not ready to aceept it. =t e
mew#%mmmﬁmma%ﬁmaﬂ%wﬁﬁwﬂwmm
& 8?

ms’avﬂéﬁfla:%‘E{!ﬂ,ﬁ%@ﬂwﬁwuwwéwﬁﬁ#aﬂéﬂﬁalmﬂwm
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 353

Subject: Request for drapping of Assurances given in replies to:-

(i) Unstarred Question No. 6965 dated 18 Méy, 2012 regarding “BBMB”
(Annexure-I).

(i) Unstarred Question No. 1219 dated 17 August 2012 regarding “Posts in
BBMB” (Annexure-II).

(ili) Unstarred Question No. 3259 dated 13 December 2012 regarding "Sharing
of Posts in BBMB” (Annexure-III).

The above mentioned Questions were addressed by Shri Bharat Ram Meghwal,

_ Shri Khiladi Lal Bairwa and Shri Badri Ram Jakhar, M.Ps., to the Minister of Power. The

contents of the Questions along with the replies of the Ministers are as given in Annexures
(I, 11 and III). :

2.  The replies to the Questions were treated as Assurances and required to be
implemented by the Ministry within three months of the date of the reply but the Assurances
are yet to be implementad.

3. The Ministry of Power vide O.M. No. 05/15/2012-BBMB dated 24 July, 2017 have
requested to drop the Assurances on the following grounds:-

W
|

hat even though conducting the meeting with partner States, no consensus could
come Into view. The Assurances can be fulfilled only after the issue regarding sharing
of posts amongst the partner States is sorted out in consultation with the States. As
this Is a contentious issue, It Is requested that the three aforesaid Assurances may
please be dropped as no time line can be prescribed for settlement of these disputes.

4. In view of the above, the Ministry, with the approval of Minister of State (Independent
Charge) for Power, have reguested to drop the abave Assurances.

The Committee may consider.

MNEw DELHI

DATED: 62|12]2019
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GOVERNMENT OF INDIA
IIMESTRY OF POWER

LOK SABHA
UNSTARRED QUEST) ION NO.6965
TO BE ANSWERED ON 18.05.2013

16985, SHRI BHARAT RAM MEGHWAL:
SHRI KHILADS LAL BAIRWA:
SHRI BADRI RAM JAKHAR:

Wil the Minister of PCOWER
be pleased to state:

(@) whether Rajasthan has beamn given appropriate representation in
Bhalra Beas Management Baard (BBME);

(b)  if se, the details thereof and if fiot, the reasons therefor;

(c) the comreciive measures taken by the Governmest in this regard;

{d)  whether the BBME had mads a reference under Rule 7 of BBMB Rules, .
1974 for sharing of posts in BBME for Beas Project and Bhakra Complex; and

(e) if so, the details thereof and ihe reaction of the Government thereto?

AMSWER
THE MINISTER OF STATE IN THE MINISTRY OF POWER
( SHRI R.¢. VENUGGP&L}

(@ to(c): As per Section 79(2) of the Punjab Re-organization Act, 1966, a
Whele Time Chairman and two Whole Time Membsis gre appointed by
Central éovernment in Bhakra Beas Management Board (BﬁMB). By
convention, the Chairperson of EBMB Has always hegn appointed from
cutside the Membar Stales and two Members are appointed from Haryana



'S

Barlier, on the persistent request of Govermment of Rajasthamn,
this Ministry moved & proposal te@ Minstwy of Home Affairs (MHA) for an
amendment In the Punjab Re-organization Act 1888, to create one more post
of Member in BEMB which could then be filled on the recommendation by the
Govemmment of Raﬁasm@m. However, MHA did not agres with the proposal on
the ground that no useful purpose wonld be served by amending Section 73

(2) of the Punjab Re-srganization Act, 1966.

(d) & (e} : The Information i3 being cellected and shall be laid on the Tabie
B i

o

of the House.

2 (%
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ANnexuae "I

GCOVERNMENT OF INDIA
MINISTRY OF POWER

LOK SABHA
UNSTARRED QUESTION NO.1219
TO BE ANSWERED ON 17.08.2012

POSTS IN BEMB
11219. SHRI BHARAT Ram MEGHWAL:

Wil the Minister of POWER
be pleased to state:

(a) whether a reference has been sent under ryle 7 of Bhakra Beas
Management Board {BBI’#IB) Rules, 1974 for sharing of the posts In EBMEB
between Beas project and Bhalkra, Compiex;

(b}' if so, the detaiis thereof and the reaction of the Government thereto;

(€) . whether the Sovernment has fixed any time limit for taking decision In
this case; and

(d) ifso, the disfizils thereof?

AMBWER

THE MINISTER OF STATE IN THE MINISTRY OF POWER
( SHRI K.C. VENUGOPAL )

(@) to (d): The information is belng collected and shall be lald on tha Table

_-‘—__‘_""——-___‘_
of the Howse, i
e R A
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G:@Wﬁ?"ﬁ@ﬁﬂﬁ‘}ﬁ oF IMDBIA
EINISTRY oF POWER

LOK SABHA
UNSTMRE_D QUESTION NO.3259
TO BE ANSWERE‘D ON 43.42.2012

SHARING OF pOSTS IN BBMB

13259. sHRt BHARAT RAN MEGHWALS

&

wWill the Minister of POWER
be pleased to state:

(a) whether a reference has beet made to the Union government under Rule 7 of
ghakra Beas Management Board (BBIIS) Rules; 1974 for sharing ©of the posts in
pEMB hetween Beas project and Bhrakra Complers

(b) S0 the detail® ghereaf and the reaction of the Government ¢hereto; and
(c) the ¢ime by which a declision i likely to be taken in the case?

| ANSWER |
THE MINISTER oF STATE (INDEPENEN? CHARGE) OF THE MIISTRY OF POWER

( SHRI JYOTIRADITTA pd. SCINDIA )

(=) to @)% . Yom wMadam. Additional information O state-wise share of Capital
e Cost, Operation 2 Maintenance Cost, benefits and strength of staff in Bhakra and
Beas projecis Was sought from phakra Beas Management Board (BBMB) for taking @

view in the matier. The BBMB has vecontly 'EM@H&O“&I information

ey A

—————

which is under onamination bY the Government.
. _.__T..n-'“_'——‘“——-—-—'—

i ————— —

' T L LA A
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LOK SABHA SECRETARIAT /Bf' /bf ﬁ%/’k :]E

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 34

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 497 dated 19.07.2017 regarding “Rebate on Home Loan"

————

On 19 July, 2017, Shri Gopal Shetty, M.P., addressed an Unstarred
Question No. 497 to the Minister of Housing and Urban Affairs, The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Housing and
Urban Affairs within three months from the date of the reply but the
Assurance is yet to be implemented.

3. The Ministry of Housing and Urban Affairs wige OM No. H-
11016/20/2017-HFA-4/E-9026579 dated 02, February 2018 have reguested to
drop the Assurance on the following grounds:-

“Credit Linked Subsidy Scheme for Middle Income Group (CLSS for
MIG) has already been launched w.e.f. 01.01,.2017 to provide interest
subsidy for housing loans to eligible beneficiaries belonging to Middle
Income Group (CLSS for MIG), for acguisition/construction of house
(including re-purchase) . The Scheme covers two income segments in
the MIG viz. annual household income between Rs. 6,00,001 (Rupees
Six Lakh One) to Rs. 12,00,000 (Rupees Twelve Lakh) (MIG-I) and
annual household income between Rs. 12,00,001 (Rupees Twelve Lakh
One) to Rs. 18,00,000 (Rupees Eighteen Lakh) (MIG-II). The interest
subsidy under the scheme can be availed by beneficiaries of MIG- I
category and MIG- II for loan amounts upto Rs. 9,00,000/- and
12,00,000/-, respectively from Banks, Housing Finance Companies
(HFCs) and other such institutions for a tenure of 20 years or,actual
tenure of loan whichever is earlier . The interest subsidy will be at the
rate of 4% and 3% on the principal amount of the loan for the MIG 1
~and MIG II beneficiary , respectively and would be credited upfront
'to the housing loan account of the beneficiary. CLSS for MIG scheme
approved, Initially, for one year in 2017, has been now extended upto
31.03 .2019. In the light of the foregoing, as the scheme is already in
implementation w.e.f. 01.01.2017 and there is no action pending on the
part of the Government in the matter, the reply to the Lok Sabha
Unstarred Question No.497 dated 19.07.2017 may not be construed as
Assurance. The phrase "will be implemented" which has presumably
been interpreted as constituting an Assurance is denote the duration of
the scheme rather than a future promise, which would be evident from
reading of the full sentence."

e



4. In view of the above, the Ministry, with the approval of the Minister2f
State (I/C) for Housing and Urban Affairs, have requested to drop the
Assurance.

The Committee may consider,
DaTED:- 02(12|2019

NEw DELHL
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0.1.H. Annexus€._

GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN AFFAIRS

LOK SABHA

UNSTARRED QUESTION NO. 497
TO BE ANSWERED ON JULY 19, 2017
REBATE ON HOME LOAN
No. 497 - SHRI GOPAL SHETTY:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(a) whether the work in regard to Centrally Sﬁonsuted Scheme “Housing
for all by 20227 is running as per schedule and if so, the details thereof;
and

(b) whether the Government has announced many kinds of rebates on
home loan in urban areas recently and if so, the details thereof?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS

(RAO INDERJIT SINGH)

(a): The Pradhan Nantri Awas Yojana (Urban) {PMAY'(U)} Mission,
launched on 25.06.2015, alms to provide assisfance to States/UTs in
adﬂressing the housing requirement of the urban poor. The WMissian
guidelines provide flexibility to States/UTs for appraiéing and approving
project proposals based on demand assessed and approach the Ministry

only for release of Central assistance for projects approved at the State
level.

So far, 4,884 projects for construction of 20,57,692 houses have been
sanctioned under PMAY (U) mission.

Contd...2/-

4]



(b): Government of India has recently launched a new Credit Linked
Subsidy Scheme to provide interest subsidy for housing loans to eligible
beneficiaries belonging to Middle Income Group (CLSS for MIG). The

scheme will be implemented initially in 2017 for a period of one year
w.e.f. 01.01.2017.

The Scheme covers two income segments in the MIG viz. annual
household income between Rs.6,00,001 to Rs.12,00,000 (MIG)-1) and
annual household income between Rs.12,00,001 to Rs.18,00,000 MIG-II.
The interest subsidy under the new scheme will be available to
beneficiaries of MIG-1 category and MIG-Il for loan amounts upto
Rs.9,00,000/- and 12,00,000/, respectively. The interest subsidy will be
at the rate of 4% and 3% on the principal amount of the loan for the MIG
I and MIG Il beneficiary, respectively and would be credited upfront to
the housing loan account of the beneficiary. Additional housing loans
beyond Rs.9,00,000/- and Rs.12,00,000/-, respectively, if any, will be at
non-subsidized rate.
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LOK SABHA SECRETARIAT /—7/7# 1l K.
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 35

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1587 dated 25.07.2017 regarding “Implementation of Forest
Policy"

On 25 July, 2017, Shri Lallu Singh, M.P., addressed an Unstarred
Question No. 1587 to the Minister of Environment, Forest and Climate Change.
The text of the Question along with the reply of the Minister is as given in the
Annexure, .

2. The reply to the Question’ was freated as an Assurance by the
Committee and required to be implemented by the Ministry of Environment,
Forest and Climate Change within three months from the date of the reply but
the Assurance is yet to be implemented.

3. The Ministry of Environment, Forest and Climate Change vide OM F.
N0.6-39/2017-FP dated 14, November 2017 have requested to drop the
Assurance on the following grounds:-

“the draft National Forest Policy/New Farest Palicy is not ready and on
the basis of precedence five similar cases where the Assurance was
later on considered dropped by Rajya Sabha Secretariat, the Committee
on Government Assurances, Lok Sabha Secretariat is requested that the
instant Assurance given in reply to USQ No. 1587 dated 25.07.2017

may also be considered that this may kindly not to be treated as
Assurance.” -

4. In view of the above, the Ministry, with the approval of the Minister of

Environment, Forest and Climate Change, have requested to drop the
Assurance. '

The Committes may consider.
DATED:- niliz,] 2019

NEw DELHI
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Annexuse

OIH
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 1587
. TOBE ANSWERED ON 25.07.2017
Implementation of Forest Policy

1587. SHRILALLU SINGH:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state;

(a) whether a recommendation has been made in a report submitted to the Government for
implementation of Forest Policy;

(b) if so, the acreage of the land recommended to be included as forest land under the policy:
(c) whether the decision has so far been taken to implement the said policy;
(d) . ifso, the facts in this regard; and
(e) the time by which the said policy is likely to be implemented?
ANSWER

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. HARSH VARDHAN)

(a)to (¢) The Ministry of Environment, Forest and Climate Change is not aware of any such
Teport regarding implementation of Forest Policy. However, Indian Institute of Forest
Management (ITFM), Bhopal under the Ministry of Environment, Forest and Climate
Cllange_M 0EF&CC) was asked to prepare a draft National Forest Policy document.
IIFM has submitted the draft policy document. The Ministry of Environment, Forest

“and Climate Change has not finalized the new National Forest Policy.

= EFE
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LOK SABHA SECRETARIAT
COMMITTEE ON G OVERNMENT ASSURANCES

MEMORANDUM No. 371

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 4014 dated 10.08.2017, regarding "Maintenance Free Highways"

e

On 10 August, 2017, Shri R.Parthipan, M.P., addressed an Unstarred Question
No. 4014 to the Minister of Road Transport and Highways. The text of the question
alongwith the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Commitice and
required to be implemented by the Ministry of Road Transpert and Highways within
three months from the date of the reply but the Assurance is yet to be implemented,

3 The Ministry of Road Transport and Highways vide O.M. No. H.
11016/08/2017-S&R(R) dated 05.01.2018, have requested to drop the Assurance on
the following grounds:-

“That the complete aveilable information was given at the time of reply. It is
an experimental work of three years duration with date of signing of
Memorandum of Understanding (MOU) with IIT, Kharagpur as 12.07.2016. As
the experimental work for research is in progress and final recommendations
<hall be available only after 11.07.2019, it may not be possible to arrive at any
conclusion during experimentatior.”

4, In view of the above, the Ministry, with the approval of Minister of State in

the Ministry of Road Transport and Highways, have requested to drop the above
Assurance.

“The Committee may consider.

DATED - 02.|1212219

NEw DELHE i
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GOVERNMENT OF INDIA
MINISTRY OF ROAD TRAMSPORT AND HIGHWAYS

LOK SABHA
UNSTARRED QUESTION MNO. 4014
ANSWERED ON 10T AUGUST, 2017

MAINTENANCE FREE HIGHWAYS
SHRI R, PARTHIPAN:

Will the Minister of ROAD TRAMSPORT AND HIGHWAYS

wew ufvagA Sy yemel §:R
be pleascd to state:

whether the National Highways Authority of India (NHAI) and IT-iharaspur
callaborative rescarch project to develop technology to construct long lasting
maintenance free highways is progressing well;

if 50, the details therenf

whether the [T has communicated any success in its expariments conductzd so far,
if so, the datails thereof, and

whether the Government is planning to use the new system on selected roads, if so,
the details thersof?

ANSWER
THE DUNISTER OF STATE IN THE

MINISTRY OF ROAD TRANSPORT & HIGHWAYS
(SHRI PON, RADHAKRISHNAN)

(2) to {ﬁ)&! he Mational Highway Authority of India hes assigned the works of Laboratory
& Field Investigations op_Paneled Cement Concrele Pavements for Highways and '
[ e v i L

Research proposal on Development of High Modulus Asphalt Mixes for India Highways

to IIT-Kharagpur and same are in still on expenmeniwl stage. \
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e COMMITTEE ON GOVERNMENT ASSURANCES
(LOK SABHA)

MEMORANDUM No. 40

Subject: Request for dropping of Assurance given in reply to Supplementary to
Starred Question No. 64 dated 07 February, 2017 by Smt. Meenakashi
Lekhi, MP, regarding "Coastal Security”

————

On 07 February, 2017, Smt. Meenakashi Lekhi, M.P., addressed a Starred
Question No. 64 to the Minister of Home Affairs. The text of the Question along with

the reply of the Minister is given in the Annexure.

2 During the Discussion, Smt. Meenakashi Lekhi, M.P., raised the following
Supplementary Question:-

“Madam, the integrated approach is very welcome but the issue still
remains about the State agencies handling the coastguard, their capacity
building and ‘handing over the proper equipment to them so that the
incidents like 26/11 do not happen.”

3. 1In reply, the Minister of Home Affairs stated as follows:-

“A Meeting has been called to update the entire progress which
has to be carried out by the State Government. The Ministry of
Home Affairs, the Secretary Border Management is taking a
meeting and I am sure that all the Chief Secretaries have come
over here. They will be able to ensure that all the provisions
being identified in the Cabinet's decision will be implemented.”

4, The above reply was treated as an Assurance by the Committee and required o
be implemented by the Ministry of Home Affairs within three months from the date of
the reply but the Assurance is yet to be implemented.

5. The Ministry of Home Affairs vide O.M. F. No.2/19/2017-Coastal Security dated 2
April, 2018 have requested to drop the Assurance on the following grounds:-

L



"That Hon'ble Minister has referred to implementation of Phase-II of the Coasta=-
Security Scheme (CSS) in the debate held on 07.02.2017. Ministry of Home
Affairs is implementing the Coastal Security Scheme in phases-with the objective
of strengthening Infrastructure of Coastzl Police Force of all coastal States/Union
Territories for patrolling and survelllance of coastal areas, particularly shallow
areas close to the coast.

Presently, the Phase-II of the CSS is under implementation from 01.04.2011.
Under the scheme, the coastal States/UTs have been sanctioned 131 coastal
police stations (CPS), 60 jetties, 10 Marine Operation Centres (MOC), 225 boats,
131 four-wheelers and 242 two-wheelers, Out of these, 121 CPS have been
operationalised, 25 jetties have been constructed/upgraded, 4 MQOCs are
operational and all the sanctioned 131 four wheelers and 242 two wheelers have
been procured. The Scheme is ongoing and will be completed by 31.03.2020.

In this context, it is stated that the Hon'ble Minister, has mentioned in the
debate held on 07.02.2017 that "all the provisions being identified in the
Cabinet's decision will be implemented". As such, the Hon'ble Minister has not
made any promise or Assurance in the Lok Sabha, while replying to Starred
Question No. 64 on 07.02.2017. Hence, considering that the Phase-II of the CSS
is ongoing till 31.03.2020, the Committee has been requested separately to
drop/delete the Assurance, rather than seeking extension of time again."

b. In view of the above, the Ministry, with the approval of the Minister of State for
Home Affairs, have requested to drop the Assurance.

The Committee may consider.

New DELHI
DATED: 02[}2]2.,@1
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- States, State-wise?

Annexu st

COVERNMENT ©OF iNDIA&
MINISTRY OF HOME AFFAIRS

LOH SABHA
STARRED QUESTION MOD.*64

TO BE ANSWERED ON THE 7™ FEBRUARY, 2017 / MABHA 18, 1928
[SAKA) :

COASTAL SECURITY

* @l SHRIMAT! MEENAKASHI LEKHI:

Wil the Minister of HOME AFFAIRS be pleased to sizte:

(@) whether the coastal areas of the country are adeguatsly safeguarded
against infiltration and terrorist attacks and if 50, the details thereof;

{b) the status of implementation of

the coastal security schems in the
country, State-wise; and '

{c) the detalls of Marine Police Stations and other infrastructure

in place
along with varicus modern equipment sought and provided to the

coastal

ANSNER

MINMISTER OF STATE IM THE MIMISTRY OF HOME AFFAIRS
{SHRI KIREN RiJIIL)

(=) te (c): A Statement Is lald on the Table of the House.

LR
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STATEMENT REFFERED TO INM REPLY TO THE LOK SABHA STARRED
QUESTICON MO.*64 FOR 7,2.2017.

{=): Coéstal areas of the country are safeguarded by the police forces
of the respective Coastal States/UTs, which have jurisdiction of upts 12

nautical miles from the coast, and by the Indian Coast Guard (1CG) and

the Indian Navy, who have jurisdiction over the entire maritime zone

upto 200 nautical mifes, including the 12 nautical miles of territorial

waters. Thus there is adequate thres-tier security for the Qoasaanﬂ States

i

of the country,

(b) & (c): Ministry of Home Affairs is implementing a comprehensive

and integrated Coastal Security Scheme (CSS) to strengthen security

infrastruciure of Police of Coastal States. Under the scheme, coastal

States/UTs have cperationalised 183 Coastai Police Stations (CPSs),

which are eguipped with 23 jettizz, 97 check pests, 58 cutposis, 30

basracks, 204 boats, 280 four wheelers and 548 twoe wheelers. The

State/UT-wise details on the implementation of the CSS including the

CPS and other components operational along the coastline of the

country are at Annexure.
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L.5.5.Q.ND.*64 FOR 7.2.2047

Coastal securiiy is reviewed periedically with all stakehalders by

Mational Commities for Strengthening Maritime and Coaztal Bacurlty

(NCIMTS) againat threats from the Sea,
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Pags 1M af Annexurs
L.8.S.0.NC."64 FOR 7.2.2017

*

DETAILS OF IMPLEMENTATION OF THE COASTAL SECURITY SCHERME
INCLUDIMG COASTAL POLICE STATIONS AND OTHER COMFPOMENTS
OPERATIOMAL ALONG THE LOASTLINE CF THE COUNTRY

Name of Costal |(Boats/ Four Two Betites Check [Cut- I'E;rrar. ]
State/ Police Vesssls wheelers |wheelers posia posts ' s
UT Stations [
Cujevat 22 30 32 1258 { (4] 25 45
Mazharashira 19 23 32 7 14 b= - 24
Goa T <] 6 9 a - a
Karnataks e | 15 13 12 0 -
Kerala a 24 28 44 (1] - 1 = =
Tamil Nadu | 32 | 24 az 86 | o | 40 | 1z

| Andhra 21 18 27 48 0 - . .
Pradesh
Cdisha 12 15 23 44 0 . % %

\ &,
West BEenga! 14 18 20 28 o - - a8
Caman & b 4 5 9 2 - - “
FaltT]
Puducherry 4 3 ] | 9 1 - 2 .
Lakshadwes | 7 5 T 14 9 . gk
p . i
2251 lslands 20 10 33 40 & - e
Total 182 204 280 546 23 a7 58 30
dEh Nk k
gt G
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(Q.64)

SHRIMATI MEENAKASHI LEKHI: The Mimster has given a very detailed
response to my question but I still have a question to ask. The terrestrial borders
are controlled by ITBP, BSF and several such agencies and there is a very firm
contro! on the terrestrial border. On the coastal front, India has a very long coastal
line but in spite of that the State police controls various coasts and coastguards are
only operating in the international waters. Is therc a plan to have a cohesive policy
and hand over the entire border area Lo the coastguard?
SHRI KIREN RIJIJU: Madam, the question being put by the hon. Member 18
related to our security. India’s total coastline is 7516.6 kms. long. So, it is
definitely a huge challenge for the authorities to ensurc fool proof security to the
entire coastal area.

The Government of India has three-tier security system to ensure that there
is absolute coordination between all the agencies in the coastal belt. We have a
three-tier structure in place for the coastal security; patrolling by the coastal
police, the Indian Coastguard and the Indian Navy, The hon. Member may very
well know that we have up to 12 nautical miles the territorial water and up to 24
nautical miles is the contiguous zone. Up to the contiguous zone the Indian
Coastguard takes care of the entire operation and beyond that the responsibility is
that of the Indian Navy. As it relates to the law and order, the State Police has to
take care il there are any incidents. So, we have Coastal Police Stations being
installed in all the coastal areas with the involvement of all the relevant people.
We have the existing structure from the national level up to the State level and
district level which is headed by the DM of the particular district in the coastal

region. So, things are being maintained.

The hon. Member has pointed out why should we not hand it over to the

Indian Coastguard for overall security, 1 would like to say that it is the Indian

Coastguard who 1s actually looking over entire security. Bul we need to have

4
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somc morc agencies of the State Government. So, the State Police is also being
- integrated into the affairs, We need the support of the Indian Navy also. It ig a
question of coordination. We cannot have onc single agency to look after the
entire issue.

SHRIMATI MEENAKASHI LEKHI: Madam, the integrated approach is very
wclcomc but the issue still remains about the State agencies handling the
coastguard, their capacity building and handing over the proper equipnicnt to them
so that the incidents like 26/11 do not happen.

SHRI KIREN RIJIU: This is a very well thought of question. Capacity is one
umportant issue without which we cannot really deal with our challenges. The
Government of India has launched the Central support for the coastal security in
two phases. The first phase is complete. Now, the process of the second phase is
continuing. The Cabinet in a recent mecting has extended the phase two of the
Coastal Sef:urjly Scheme up to 2020. So, all the coastal States are being g provided
with the fund, which I feel is a good amount of fund bcmg supported by the
Central Government.

We recently had a meeting with all the Chief Ministers of the coastal States.
Today also, while I am speaking here in the Lok Sabha, a meeting has been called
to update the entire progress which has to be carried out by the State Government.
The Ministry of Home Affairs, the Secretary Border Management is taking a
meeting and I am sure that all the Chief Secretaries have come over herc. They
will be able to ensure that all the provisions being identified in the Cabinel's
decision will be implemented.

DR. SHASHI THAROQOR: Thank you Madam Speaker. I have studied the answer
of the hon. Minister attentively. He has talked about the integrated Coastal
Security Scheme, the National Comumittee for Strengthening Maritime and Coastal
Security, about lots of figures of how many check posts are there but he hag never
mentioned the fishermen community who live on the coast. The fact is that the

entire lishing population of our country, up and down the coast of India, would be

L
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a great asset in terms of information and intelligence sharing and in instituting a
collaborative early warning sysiem against coastal and maritime threats, But,
this community, Madam, is reeling under the effects of demonectisation right now.
The Kerala Government has appointed a Committee to study the impact of
demonctisation. They found that because of the lack of cash, this community has
severely been hit. As a result of this, normally where 20 or 30 boats were coming
to the harbour in a specified time-frame, these days, since 8" November, 2016, the
new normal pattern is 20 and 30 boats. So, my point is that the ability of these
people to see what is happening and be a source of useful imellipence to the
Government, has been hampered by the current economic realitics.

Therefore, 1 would like to ask the Minister whether the Government is
willing to consider the direct employment of youth from the fishing communities
under the coastal security scheme of the Government, including in the Marine
Police Stations or other monitoring schemes and promote a greater community
outreach targeting these groups, particularly the young fishermen, so that you can
set up a collaborative information and intelligence sharing system in the future and
also mitigate the disastrous financial consequences ol demonciisation for the
fishing community.

HON. SPEAKER: It is a suggestion.

SHRI KIREN RIJIJU: Hon. Speaker Madam, as hon. Member has mentioned that
1 have written about every issuc and given a lengthy answer, if | had mentioned
about the question which he has put, it would have become too lengthy. So, we
should keep some scope for the oral answer here also.

The Community integration of the fishermen is absolutely important, That
cannot be ignored. The fishermen are ears and eyes and are intepral part of the
whole of our project. So, I wou]d' like to inform my honourable csteemed
collcague, Shri Shashi Tharoor Ji that the fishermen are being provided with

biometric id-cards. They are very important and integral part of our project.
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Now, the Indian Coast Guard, in coordination with the Department of
Animal Husbandry of each State- Government, are working jointly to ensure that
our fishermen are provided with all the facilities and at the same time, they
become very important part of our security concerns. So, they have been assisted
and integrated into our sccurity concern. Besides this, various steps have been
taken. 1f' I read it out, hon. Member will understand it, but I would just like to
mention here that the colour coding, different size of boats, etc.. are various issues
which we need to understand and high sea is in off-shore. This is a very difficult
zone and they arc operating in a difficult situation. So, that is why, the fishcrmen’s
concern is an integral part of the economy also. Let them work where they are. We
will support them. But, at the same, time, in terms of the security concems, they
are parl of the whole security cfft}rts bcinlg put by us and in the future also, they
will remain us.our cyes and ears for the security matter. _
st mirore Ve yemEn O, oW F Prea REgRA #oaw B E A wie foy aga 9
aaver & 183 Hived YA WU § 97 Jwivey ¥ 58 snweivew § 30 Ay § 204
Cdiew ¥ 280 Wt e € 546 T Aol § gt W wawand € iR I R ok @
o) alv g@ed @) el 319 & @ FURET FRa € 0T & A aEd € S el gl
ot aEd) #1 26/11 B 97 B SN & wara S g Al gad TR A AH T AR G
A W= A A 21 A ot @ wrn T g o a8 e @ g, wsle o) I
argere o o) RiERE dww g3 & w0 O el & R B P g e W
e we @l @R @ g A e B RiE wil ad R, 2w o @ @ i) o) @ S
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ot Forder Refeg e s of), sl wewn 3 e B g @ aR 3 R fear @ 7w
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SHRI N.K. PREMACHANDRAN: Madam, the concept of having the Coastal
Police Stations was suggested at the time of Mr. P, Chidambaram during the UPA
regime. The first Coastal Police Station was started in my constituency, Kollam,
Kerala. Most of the modern equipment for coastal security like high speed boats
and other equipment are there. But unfortunately, all these equipment are lying
idle. ;

I would like to know from the hon. Minister whether the functioning of the
Coastal Police Stations will be reviewed. How many crimes have already been
registered in the Coastal Police Stations throughout the country? Twelve nautical
miles is the jurisdiction of one Coastal Police Station. So, the number of crimes is
very limited. I would like to know whether the jurisdiction of the Coastal Police
Station will be reviewed and the functioning of the Coastal Police Stations will
also be reviewed.

SHRI KIREN RIJIJU: Madam, as regards jurisdiction, it is very well defined and
it is defined internationally. So, I cannot make 2 proposal here to change it. But
security audit has to be updated from time to time.

With regard to the Kerala where the hon. Member comes from, definitely
Kerala has been given a very good and active support in terms of cooperation.
There has not been .any tnajor incident in the coastal region of Kerala.

With regard to Coastal Police Station, it deals with the law and order
situation. If anything happens in the territorial Jurisdiction of our country with
regard to that State, it comes to the police station only. So, we have taken various
steps (o strengthen the local police SLai‘ien, i.e., the Coastal Police Station. All the
necessary support is being provided. In my statement, 1 have given details of
money being provided for boats, speed boats, buildings and other equipment. The:

Cabinet Committee has extended the Coastal Security Scheme Phase — II up to
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2020. 1t will also take care of all the concerns which the hon. Member has
expressed,

SHRI R.K. SINGH: Madam, I would just like to supplement to what the hon.
Minister has said and also ask one question.

As a supplement to what the hon. Minister has said, I would like to inform
the House that apart from sctting up the Coastal Police Stations and providing
them boats, we have also almost doubled the size of our Coast Guards. We have
added a large number of ships. We have sct up a chain of stations for observation.
Apart. from acrial observalion, we have obscrvation by radar and by clectro optics
all along the coast line so that the surveillance is complete.

" I have a question for the hon. Minister. There was a project o provide
transponders on fishermen's boats. That is a very essential requirement because
Pakistani boals try to sncak iﬂ_.l To distinguish Pakistani boats from our
fishermen’s boats, we had decided that fishermen’s boats will be provided with
transponders. A pilot project was also started for that. 1 would like the hon.
" Minister to let the House know as to what has been the progress of that projeet.
SIIRI KIREN RIJIJU: Madam, the hon. Member is a distinguished Member. He
is a former Home Secretary of India. So, [ take his suggestion seriously. The
coastal mapping which we are dealing with concerns all the issucs which are
necessary to be dealt with. The tracking of vessels and boats which the hon.
Member has mentioned is being given due priority. The Indian Navy and [ndian
Coasl Guards arc in close coordination with the Ministry of Shipping. They are
taking all the steps necessary to ensure that each vessel and boat is tracked and
monitored and i there arc any threats pertaining to the security arc being taken
carc o, So, all the sccurity agencics are working in tandem to deal with all the

issues which we feel arc threat to our seeurity.
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COMMITTEE ON GOVERNMENT ASSURANCES
(LOK SABHA)

MEMORANDUM No. 41

Subject: Reguest for dropping of Assurance given in reply to Supplementary to
Starred Question No. 322 dated 22 December, 2015 by Shri Baijayant Jay
Pandz, MP regarding "Marine Police Stations”

On 22 December, 2015, Shri Baijayant Jay Panda, M.P. addressed a Starred
Question No. 322 to the Minister of Home Affairs. The text of the Question along with
the reply of the Minister is given in the Annexure. |

2. During the Discussion, Shri Baljayant Jay Panda, M.P., raised the following
Supplemeritary Question:-

1 would like to paint out that of the 18 coastal police stations sanctioned
for Odisha, his response states that eight have been completed and
seven more are under construction, By proportion to the length of coast
line we have, 18 is less. Some of the other States have got more coastal
police stations. 1 would request the hon. Minister to commit that more
number of coastal police stations would be sanctioned. In part (d) of the
Question, he has talked about 26 number of 12 tonnes boats which are
sanctioned. They will be provided as funds are available and as required.
I would urge him to expedite that immediately because we are today

seeing a large number of illegal immigration and terrorist related
activities. This is extremely urgent.”

3 In reply, the Minister of State for Home Affairs stated as follows:-

“"Madam, 26 boats will be purchased for the State of Odisha. We
will do that very soon. Since 18 coastal police stations have been
sanctioned for Odisha, it is good to know that eight of them are
under fast track progress. Three have already been completed
and two are soon to begin."

i
4. The above reply was treated as an Assurance by the Committee and required to
be implemented by the Ministry of Home Affairs within three months from the date of
the reply but the Assurance Is yet to be implemented.,

S3
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7 The Ministry of Home Affairs vide O.M. F.No.2/3/2016-Coastal Security dated 2
April, 2018 have requested to drop the Assurance on the following grounds:-

“The Supplementary emerged from part (d) of the Parllament question which is
about supply of 26 nos. of 12-Ton boats to be procured by this Ministry and to
be provided to the State of Odihsa, under Phase-II of the Coastal Security
Scheme. In this regard, it is stated that a total number of 225 boats are to be
orocured under centrally sponsored Coastal Security Scheme (Phase-I1), which
includes 26 nos. of 12-Ton boats sanctioned for the States of Odisha. After
finalization of specification of all types of boats, the process was initiated for
procurement of 150 Nos. of boats of 12-Ton, through Global Tender Enquiry
(GTE) and procurement of 75 Nos. of special category boats on nomination
basis. However, the competent authority decided to scrap the GTE for the
procurement of 150 Nos. of 12-Ton boats. In view of the fact, it has been
decided by the competent authority that all the 225 boats would be procured
through Limited Tender Enquiry (LTE) from PSUs and to float a LTE amaongst
PSUs, who are capable of manufacturing the boats, so as to avoid further delay
in procurement of these boats which are critical for coastal security. Limited.
Tender Enquiry was issued on 21.12.2016 to Public Sector Undertaking, who are
engaged in boat building and technical bids were opened on 27.04.2017.
Considering the time likely to be taken in the process of procurement of boats
extension of time for fulfilment of the Assurance has been sought from the
Committee from time to time. Extension of time which has been sought last time
will expire on 19.10.2017. However, following the floating of LTE for
procurement of 225 boats on 21.12.2016 and the opening of technical bids on
27.04.2017, the Technical Evaluation Committee (TEC) examined them and has
submitted its report on 25.09.2017. The expected period of Completion of
delivery of boats is about 36 months from the award of tender. The procurement
pracess of the 225 nos. of boats is at advanced stage of consideration in the
Ministry of Home Affairs. In view of the foregoing, it has been decided to
request the Committee on Government Assurances, Lok Sabha to consider for
dropping of the Assurance, rather than seeking extension of time further."

6. In view of the above, the Ministry, with the approval of the Minister of State for
Home Affairs, have requested to drop the Assurance.

The Committee may consider.

New DELHI
DATED: oz :z\zﬂc"
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. ' COVERNMENT OF INDIA
MINISTRY GF MOME AFFAIRS

LOKM SABHA
STARRED QUESTION NO.*322
TO BE ANSWERED ON THE 22"° DECEMBER, 2015/PAUSHA 1, 1937 (SAKA)

MARINE POLICE STATIONS
*322. SHRI BAIJAYLNT JAY PLNDA:
Wil the Minister of HOME AFFAIRS be pleased fo state:

{a) whether shortage of manpower, imterceptor boats, iwal'n'astmﬂ::ﬂmée =

training bhave impactad the coastal security and # so, the reaciien of the
Government thereomn;

{b) the number of Toastal Police Stations sanctioned,; comstructed and
functionzl in the coastal areas of the country, State-wise including Odisha;

(c) the details of requests recalved from the State Goverments for Coastal
Police Stations/funmds and the response of the Gevernment thereto;

(d) whether the Government is aware that Gdisha has not received any boat

in the second phase of the Coastal Security Scheme and if so, the details
thereof; and

(z) the measures ftaken to sugment coastal security alemg with timely
completion of all the sanctioned marine peolice stations in the country
including Hendrapara in Qdisha?

ANSWER

MINISTER OF STATE I THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU}

(2) to (e): A Statement is lald on the Table of the House.

o e e ke

59



Ly 2 s e o o 2 B, g e o, gt

STATEMENT REFERRED TO IM LOK SABHA STARRED QUESTION NO.”323
FOR 22.12.2015

(a) The Govemment of imdia is lmplsmenting the Coastal Securiyy
Scheme in phases. .Under the Scheme (Phase-l & Phase-ll), Central
assistance is provided . to the Ceastal States/UTs for creation af
infrastructure including construction of Coastal Police Stations, Jettles,
Check posts, Cutposts, Barracks, and procurement of Four wheelers amd
Two wheelers. Besides, boats for Goasta! Pelice Stations are cemndrafiy
procured and provided to the Coastal States/UTs. The manpowsr for ths
marine police including technical crevy for the boats is provided by the
Coastal Statas/UTs. The Indian Coast Guard caters to the training
requirements of the marine police personnei.

(b): The number of Cosstal Police Stalions sanctioned, censtructzd and

functional in the cosstal aveas of the couniry, State/UT-wise ncluding
— Qdisha is at Annexurs.

(ck &Nl components of the Coastal Sscuiity Scheme including thelr cost
have been finalized subseguent to vulmerahility/gap analysis and ia
consultation with all the coastal States/UTs. Each component, including
thelr cost, Is fixed and frezen at the beginning of the Scheme itself.

(d): Under the Phasell of the Coastal Security Scheme, the Stats
Government of Odisha has been sanctioned 26 nos. of 12 Ton bhoats, which
are procured centraily, subject to availability of funds, and made available
to the States, once procured.

(2): Strengthenimg of coastal security is a continuous precess and for
timely completion of the Coastal Security Scheme including construction of
Coastal Police Stations, Govermment reviews and momitors the entirs

8 IIIIISJ
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L.5.8.G.00."322 FOR 22.12.2015

coastal securlty thvough : (1) HNatdonal Cemmittee for Stresgthening
Maritime =2nd Coasial Security (NECSHCE) agsainst threals from (he Sea
headed by Cabinel Sccreinry consisiing of all stake-holder Ministries snd
State Governments =s members, which meets once In st moulhe (2)
Steering Gommittee n Wil1A headed by Sccretary (BM) ceonsisting of all
staiwhelders, which mects perodically to review the Implementaiion of
decisions of NMCSMES and pregress of Coastal Security Scheme.

There are three Coastal Pelice Staticns in the district of endvapars Ir
Odisha, Out of these, fwo h.e Jambu and Talchua Police Statians have

been constivcied. The consiruction work in respect of Tantaspsl Pelices

Beation iz In pregress.

e sl sk
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Page 1 of1 of Annexy 2
N.*322 FOR 22.12.2015

The State/UT-wise details of number of Coastal Police Stations (CPSs)
sanctioned, comstructed and functional in the country:

sl @ Siate/UT Sanctioned CPSin CPSs Cmm(:';cm"
Mo, ors Ciperation constructsd o5 tindusay
) GUIARAT 22 a7 15 3
2 MAHARASHTRA 19 1§ 10 |
7 GOA e A 6 3 i
4 KARNATAKA 9 [ 2
| 3 KERALA 8 8 13 3
eSS TAMIL NADU 42 28 e IS
] 7] ANDHRA ) ik
{ PRADESH 2l 2 i2
[ 8 ODISHA 1% ] 7 B
' Y WEST BENGAL 14 14 ] B
10 DAMAMN & DIU 3 ; | 2 1]
Ll PUDUCHERRY 4 4 T ]
12 LAKSHADWEEP o 7 3 1
13 A& ISLAMDS 20 26 b 0
l ] i 204 176 132 i FT

Ehbek wRES
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(Q. 322)
SIRI BAIUAYANT JAY PANDA: Madam, this question of coastal security

involves terrorism and illegal immigration, and is extremely important for our
country,

Madam, through you, I appeal to the hon. Members shouting slogans in the
Well of the House, it is difficult to ask this very important question, that they must
hear this question in the national interest.
AT s < ST SIS Aee Sove Tl #] FIEE 90 Y B RS YR UK &

. ()

HON. SPEAKER: What can we do? They do not have national feclings.
SHRI BAIJAYANT JAY PANDA: Madam, for the last 15 years, since | was a

Member of the other House, 1 have been raising this issue of coastal security and |

- am glad that during this time, a Coast Guard facility has been set up in Odisha, We

all know what happened in Mumbai on November 26, 2008. I represent
Kendrapara which has 50 kilometres of coastline, which is very vulnerable to
illegal immigration. We have a serious problem already of illegal immigration
from a neighbouring country across the Bay of Bengal. That is why this issuc 1s
very critical. ;

Odisha has almost 500 kilometres of coastline and that is why this is a
crucial question. As you may be knowing, very recently, one Al-Qacda-related
person has been arrested from Odisha. This is how serious the problem is. I would
like to thank the hon. Minister for the details that he has given. For example, he
has pointed out that manpower issue is the State’s problem. My colleague, hon.
Member of Jagatsinghpur, Dr. Kulmani Samal, has rccently gone to the Paradip
Coastal Police Station and seen that we hdve only a few personnel and we need
much more. %

The Minister has talked about the facilities that the Central Government is
providing. But there is mention, for example, ol interceptor boats. Will you

commit to gelling interceptor boats? You have also mentioned about catering to

I
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the training requirements and procurement of four wheelers and two wheelers,
which will have to be done either by the Coast Guard or by authoritics of the
Central Government. Will you kindly commit to a timeline for implementing these
measures, which are crucially required? ... (Unterruptions)

SHRI KIREN RIIIU: Madam, before giving reply to the queries of the hon.
Member, I would like to inform you that hon. Home Minis.ter: Shri Rajnath Singh,
has gone to Dwaraka where there was a plane crash this morning just onc-and-a-
half hours back. Some of our BSF Jawans have died in that accident,

Coming Lo the question, as the hon. Member has rightly pointed out, coastal
security is a major challenge for India because we have a huge coastline in India.
Odisha has 476.7 kilometres length of coastline. So, we definitely understand the
challenges we face. That is why we have informed in detail about the steps being
initiated by the Government of India.

Now, the hon. Member has particularly raiscd issues with regard to Odisha,
['would like to inform the hon. Member that the total manpower sanctioned is 700
for Odisha. I must compliment the State Government of Odisha that they have
alrcady sent 75 people for training. Training is being arranged by the Coast Guard.
[t 1s being provided in Paradip. The State Government of Odisha has taken a very
encouraging step for which we will be always forthcoming in terms of our
assistance and additional help, whatever is necessary. In terms of jetlies also, we
have already decided that the carlier decision of Rs.50 lakh per jetty was found to
be inadequate. So, if the Statc Government comes out with the detailed DPR. we
are ready to look after that.

About the intercoptors and other surveillance materials, whatever is
necessary for the interest of the security of the country, the Home Ministry is
abreast of.the situation. We are ready to provide all the facilities. For the moment,
they will get those items that have been provided. And 15 interceptor boats have -
been given in Phase-1. Now we are in the stage of Phase-1l. In Phase-1, for the

coastal security scheme for Odisha, we have already provided 15 interceptors.

g o
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HON. SPEAKER: Very good.

SHRI BAIJAYANT JAY PANDA; Madam, my second supplementary is this. [
thank the hon. Minister for his detailed response. ] would like to point out that of
the 18 coastal police stations sanctioned for Odisha, his response states that eight
have been completed and seven more are under construction, By proportion to the
lcngih of coast line we have, 18 is less. Some of the other States have got more
coastal police stations. 1 would request the hon. Minister to commit that more
number of coastal police stations would be sanctioned.

In part (d) of the Question, he has talked about 26 number of 12 tonnes
boats which arc sanctioned. They will be provided as funds are available and as
required. [ would urge him to expedite that immediatcly because we are today
seeing a ]a{-gc number of illegal immigration and terrorist related activities, This is
extremely urgent.

SHRI KIREN RIJIJU: Madam, 26 boats will be purchased for the State of Odisha.
We will do that very soon. Since 18 coastal police stations have been sanctioned
for Odisha, it is good to know that eight of them are under fast track progress.

Three have already been completed and two are soon to begin. I think, once all the

_ 18 coastal police stations are completed, we will look for the additional, whenever

it is necessary.
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SHRI K. PARASURAMAN : Hon. Speaker Madam, I would like to request the
hon. Minister of Home Affairs in view of the recent report regarding the danger
and the challenges in the Indian Occan that there is a need to upgrade lhc
technology in the coastal police stations, particularly to extend the coastal
surveillance. Has the Government taken any steps to maintain the existing coastal
police stations in the country? If so, has it allocated any funds for this purposc?
SHRI KIREN RIJIJU: In addition to what I have informed earlier, we have u‘lﬂ:ady
~ sanctioned and cstablished 131 coastal police stations and to man those palice
stations, we nced adequate manpower as well as modem equipment for the
coastguards to use. We have provided |2-tonne boats and vessels to the number
of 150 and we have provided other 75 items like large vesscls, rigid inflatable
boats and other nccessary items. We have already made a total number of 60
jetties across the coastal line, Besides that, we are providing four-wheclers,
motorcycles and so many other equipments, whichever are necessary. So, I share
the concern with the hon. Member and we arc ready to upgrade whenever it is
necessary. The phase-Il of the coastal security will end in March, 2016. After
that, if it is nccessary, we will extend “. or we will come up another phasc.

S, T 4w @ et s o, rﬂvﬁimﬁhﬁ-ﬂaﬂ#w%ﬁsww ) e agd
& ST gerEe ® ofR SR TR wer @ anll e qren @ Rig @ dud & ve 39 2
SHD 41 BN MG E o TS A yferw {1 w2003 F aw wr By wr e

L

53}



B st

AR L

TP RN F UL S e T

A e YT TTRY snm———— T SRR

- 22.12.2005 : ¢ ) 23

nr\qﬂzﬁwanﬁmasmﬁﬂimaa\@ﬂﬁ%mm'wmwﬁm 3R sifea
qrey el einfl g ao g weew g F w0 @) ) g¥ 1993 & &I W P A
ARy wive gy, S T W ERCE RERA &1 Gie Sy B e | AR 22 a9 &
a8 sy 12 a9t @ ag N wRe T FT dey &4 B @i« police is neither trained nor

| well-equipped and nor anybody is willing. They cannot protect the coasts. 3‘\‘!%?{
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURA NCES

MEMORANDUM No. 42

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 1284 dated 26.02.2003, regarding “Non-Payment of Wage/Salary.”

On 26 February, 2003, Shri Mahboob Zahedi, M.P., addressed an Unstarred
Question No. 1284 to the Minister of Shipping. The text of the Question alongwith the
reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Shipping within three months from the
date of the reply but the Assurance is yet to be implemented.

3. The Ministry of Shipping vide O.M. No. H- 11016/1/2003-L dated 04 June, 2015
~ had requested to drop the Assurance on the following grounds:-

“That in the reply to Lok Sabha Unstarred Question no 1284 answered on 26th
" February, 2003 relating to payment of salary/wage to the Employees of Calcutta
Dack Labour Board, an Assurance was given in reply to part (f) of the Question
stating that the proposals of the CDLB seeking Financial assistance for
implementing a Special Voluntary Retirement Scheme and for Payment of
outstanding dues of Pensioners were under consideration of the Government.
This Assurance could not be fulfilled as the issue pertaining to financial
support/loan for merger of CDLB with Kolkata Port Trust (KoPT) has not yet been
resolved.

The proposal regarding grant for financial restructuring for meeting future
pensionary liabilities of pensioners and workers/employees of CDLB is under
consideration since 2003 which require approval of the Department of
Expenditure, Ministry of Finance.

The proposal regarding financial assistance to KoPT was considered by the
Committee of Secretaries in its meeting held an 8th February, 2008 and it was
again taken up with the CoS and it was agreed to provide an Annual Budgetary
support of Rs. 19.43 crores per annum to the KoPT in the form of grant by the
Government.

To sort out the matter, three meetings were taken by the then Joint Secretary

(Cabinet Secretariat) and last such meeting was taken on 28th October, 2009,
The matter was referred to Department of Expenditure for reconsidering the
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issue of providing financial support to the CDLB. After receipt of the comments
from Dfo Expenditure, the issue was reviewed in COS meeting held o
16.02.2010. COS agreed to grant Non Plan loan to KoPT/CDLB. Department of

_Expenditure had been reguested to take urgent action to sanction the loan as

per approval of CoS on 16.02.2010. The following decisions were taken in the

meeting of COS held on 16.02.2010.

(i) MoS will take pro-active steps for merger of CDLB with KoPT and will
come up with a comprehensive proposal by the end of current financial
year to carry out merger in & time bound manner.

(i) MoF may examine setting up liberel terms and conditions for
repayment of the annual non plan loan to be given to CDLB/ KoPT as
budgetary support from Gavernment of India.

(iii) MoS will formulate a separate proposal for restructuring of merged
entity of KoPT with CDLB, seeking financial assistance from Gol to
counter the above impact of merger.

(iv) As a long term measurs, MoS will expedite work relating to
development of river by taking River Regulatory Measures and such
other steps, as may be necessary, for improving river navigability.

As the KoPT is not in a position to bear the financial liabilities of CDLB, Ministry
of Finance, Department of Expenditure was requested to take steps for sanction
of loan to CDLB. Ministry of Finance, Department of Expenditure advised to send
the proposal for restructuring the merger of CDLB with KoPT, The formal
proposal for eventual restructure of CDLB with KOPT involving CDLB's liability of
Rs. 1226.35 crore as on 31.03.2013 requesting for the following financial
support: '

Rs. 315.78 crore may be given as one time grant against the total arrears and
save interest on arrears of Rs. 193.94 crore.

(i) The balance Rs. 716.63 crore for creation of Pension Fund may be given as
75% grant and 25% interest free soft loan of 30 years with a moratorium of 10
years on repayment.

CDLB stated that since the KoPT is also reeling under financial crunch due to
declining .draft, traffic and mounting pension load, financial assistance from
Government of India is an absolute necessity for the merger of CDLB with KoPT.
Accordingly, the aforesaid proposal was sent to the Department of Expenditure.

The Department  of Expenciture  has  sought @ comprehensive
merger/restructuring package of CDLB and KoPT. The KoPT has taken up the
matter with IIFT, Kolkata for a Study Report in this regard.

It is seen that the issue regarding financial grant to CDLB with KoPT has been

constantly pursued which has not yet been resolved even after more than 12
years since the time of the Assurance given to Lok Sabha USQ No. 1284

L5
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answered on 26.02.2003. The financial support/loan to KoPT does not seem to
be forthcoming in the near Future. The eventual merger of CDLB with KoPT .
cannot take place till the issue of financial support/loan to KoPT Is resolved."

The above request was not acceded to by fhe Committee at their sitting held on

18" April 2016 and the Committee accordingly presented their 40" Report (16th Lok
Sabha) on 11 August, 2016 inter-alia recommending the Ministry to develop some

effective strategies to resolve the deadlock and fulfill the Assurance without further

delay. The Committee also desired to be apprised of initiatives taken and progress

made in the matter.

),

However, the Ministry of Shipping vide Q.M. No. H-11016/1/2003-L dated 18

July, 2017 h@éﬁgam requested to drop the Assurance on the following grounds:-

“In reply to Lok Sabha Unstarred Question No. 1284 answered on 26" February,
2003 relating to payment of salaries/wages to the employees of Calcutta Dock
Labour Board, an Assurance was given in reply to part (f) of the Question stating
that the propesals of the CDLB seeking financial assistance for implementing a
Special Voluntary Retirement Scnem and for payment of outstanding dues of
pensioners were under consideration of the Government. This Assurance could
not be fulfilled as the issue pertaining to financial support/loan for merger of
CDLRB with Kolkata Port Trust (KoPT) has not yet been resolved.

The proposal regarding grant/financial assistance to KoPT for merger of CDLB
with KoPT and to meet future pensionary liabilities of pensioners and
workers/employees of CDLB was considered by the Committee of Secretaries
(CoS) in its meeting held on 08.02.2008 and thereafter a series of CoS/Group of
Officers (GoO) meetings were held in this regard. In @ GoO meeting held on
16.02.2010 it was inter alia decided that Ministry of Shipping (MoS) will take
proactive steps for merger of CDLB with KoPT and will come up with a
comprehensive proposal by the end of the financial year to carry out merger in a
time bound manner and that Ministry of Finance may examine setting up liberal
terms and conditions for repayment of the annual Non-Plan loan to be given to
CDLB/KoPT as budgetary support from Government of India (Gol).

The Ministry of Shipping vide its letter Dated 24.09.2014 conveyed to CDLB that
any financial support to CDLB/KoPT should form part of a comprehensive
merger/restructuring package of CDLB and KoPT. Further the financial support
could be only in the form of non-plan loans, though the terms and conditions
thereof could be made liberal kegping in view the financial liabllities of CDLB and
the financial conditions of KoPT. The matter was referred to Department
xpenditure (DoE) to consider the proposal for gne time grant/soft loan to KoPT
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to enable merger of CDLB with KoPT. DoE also sought clarification as to how

KoPT would plan to repay the loan to Government of India. Accordingly, KoPT

was directed to send @ comprehensive merger/ restructuring package of CDLB
and KoPT along with clarification as sought by the DoE.

Pursuant to the directions of MoS, KoPT engaged Indian Institute of Foreign
Trade (IIFT) for drawing up the financial perspective of the scheme for merger
of CDLB with KoPT. Subsequently, a proposal was drawn up by KoPT and
forwarded to this Ministry. Based on KoPT’s proposal a note was put up for the
consideration of the Committee of Secretaries proposing a one-time loan of Rs.
1,265 crore (Total CDLB liability Rs. 1620 crore less interest on arrears Rs. 355
crore) to facilitate the merger of CDLB with KoPT.

In the meeting of Committee of Secretaries (CoS) held on 28.02.2017, Ministry
of Finance was of the view that there are many similarly placed autonomaus
bodies as CDLB and it would not be nossible for the Government to take up their
pension liabilities. Further, the legal necessity of merger of CDLB with KoPT does
not compulsorily entail a financial assistance from the Government. Moreover,
the other six Dock Labour Board-Port Trust mergers had taken place without
such dispensation. The following recommendations were made by the CoS in the
meeting held on 28.02.2017.

M M/o Shipping may examine the feasibility of merger of CDLB with KoPT
without linking it to financial support. (i) KoPT may also explore the
possibility of obtaining a loan of Rs.1,265 crore.from other profitable Port
Trusts.

In pursuance of the CaS recornmendation No. (i), this Ministry consulted all
- Major Port Trusts on the possibility of extending a loan of Rs. 1,265 crore to
KoPT for merger of CDLB with KoPT. The Major Port Trusts have expressed their
inability to extend any inter-port loan to KoPT on account of their own
commitments. Also, the merger of CDLB with KoPT without linking it to financial
support is not advisable since in view of the large pension liability, the proposal
may lead to severe deterioration in the financial health of KoPT putting at risk
the salary/pension of KoPT employees.

It is seen that the issue regarding financial grant to CDLB with KoPT has been
constantly pursued which has not yet been resolved even after more than 14
years since the time of Assurance given to Lok Sabha USQ No. 1284 answered
on 26.02.2003. The financial support/loan to KoPT does not seem to be
forthcoming now. Therefore, eventual merger of CDLB with KoPT cannot teke
place in the circumstances.

Moreover, in a Court Case CPAN No. 780 of 2015 regarding payment of pension
dues to CDLB pensioners, the Hon'ble High Court of Calcutta in its judgment
dated 07.04.2017 dropped the Contempt petition noting that “the merger of
CDLB with KoPT would not only not ensure to the benefit of CDLB, but it would
folst a liability of Rs.1265 crore on KoPT which already makes an annual loss in
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excess of Rs. 200 crore. The affidavit of Union reveals that the merger of similar
bodies as the CDLB, with the port authorities have taken place at the other major
port without any monetary involvement of the Central Government or any
financial liability being foisted on the port authorities.”

6. In view of the above, the Ministry with the approval of the Minister of State

(Shipping) have requested to drop the Assurance.

The Committee may reconsider.

DATED :- 52[ I 9_] 50 \c‘\
NEW DELHL:
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ANNEXURE

GOVERNMENT OF INDIA
MIMISTRY OF SHIPPING
LOK SABHA
UNSTARRED QUESTION NO 1284
ANSWERED ON 26.02.2003
NON-PAYMENT OF WAGE/SALARY

1234 shri Mahboob Zahedi

(a) whether the workers and employees of Kolkata Dock Labour Board have not been
paid their salaries/wages for the last three months;

(b) if so, the details thereof;

(c) whether the statutory deductions from their wages/salaries are not being properly
credited;

(d) if 50, the reasons therefor;
(e) whether pension is not being paid to retired workmen; and

() if so, the remedial step being taken by the Government in this regard?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI DILIPKUMAR MANSUKHLAL
GANDHI)

(a)8(b) Due to acute financial crisis, the Kolkata Dock Labour Board has not been able to
pay salary and wages to its employees and workers by due date. There has been a time
lag of 2 to 3 months in making payments.

(c) No Sir.

(d) Does not arise in view of (c) above.
(e) Due to acute financial crisis, there has been time lag of 2 to 3 months in payment of
pension to retired workmen. .

(f) The Kolkata Dock Labour Board, which is a statutory and autonomous hody consisting

of representatives of Government, employers of Dock Workers and Dock Workers, has
taken several steps for reduction in wasteful expenditure and intensification of activities
for increasing its income. The proposals of the Board seeking financial assistance for

. implementing a special Vnw_ﬁmm-m&;hm and for payment of outstanding

dues of pensioners are under consideration of the Government.

69



R e R

LOK SABHA SECRETARIAT ﬁ/b/é’ el x Xk

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 43

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 843 dated 07.02.2017 regarding “Establishment of Marine Police
Academy”

On 07 February, 2017, Shri Devusinh Chauhan, M.P., addressed an
Unstarred Question No. 843 to the Minister of Home Affairs. The text of the
Question along with the reply of the Minister is as given in the Annexure,

2. The reply to the Question was treated as an Assurance by the
Committee and reguired to be implemented by the Ministry of Home Affairs
(Department of Border Management) within three months from the date of
the reply but the Assurance is yet to be implemented.

3 The-Min]stry of Home Affairs (Department of Border Management) vide
COM F, No. 2/7/2014-Coastal Security dated 14 August, 2018 have requested to
drop the Assurance on the following grounds:-

“That in accordance with the decision taken during the 16th meeting of
National Committee on Strengthening Maritime and Coastal Security
(NCSCMCS) against Threats from the Sea held on 29.06.2018 under the
Chairmanship of Cabinet Secretary, a temporary campus of the National
Academy of Coastal Policing (NACP) is being started at Okha, Gujarat
w.e.f, October, 2018. The land measuring 250 acreas for setting up the
permanent campus of the NACP at District Dev Bhoomi Dwarka, Gujarat
has been acquired by Ministry of Home Affairs, Government of India
from the Government of Gujarat. Feasibility study and preparation of
Master Plan for the Academy is under progress."

4. In view of the above, the Ministry, with the approval of the Minister of
State for Home Affairs, have requested to drop the Assurance.

The Committee may consider.
Datép:- 02{12|2919

NEW DELHI



Ahnexuye.
GOVERNMENT OF INDIA :

MINISTRY OF HOME AFFAIRS

LOK SAEHA
UNSTARRED QUESTION NO. 843

TO BE ANSWERED ON THE 7™ FEBRUARY, 2017/ MAGHA 18, 1938 (SAKA)

ESTAEBLISHMENT OF MARINE POLICE ACADEMY

843. SHRI DEVUSINH CHAUHAN:
Will the Minister of HOME AFFAIRS he pleased to state:

(a) whether in order to establish National Marine FPolice Training Academy
at Pindara (Dwarka Gujarat) in the State Government of Gujarat has
allotted approximately 258 acres of land near village Pindara, Kalyanpur
Taluka of Devhhoomi Dwarka vide notification dated 28.9.15 to
Government of India free of cost;

(b) if so, whether the Government has taken possession of the land; and
(c) if so, the time by which the institute is likely to be set up?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU)

(a) to (c): Yes, Madam. Government of India has decided to establish a
National Marine Police Training Institute (MPTI) at Pindara Village, District
Devbhoomi Dwarka, Gujarat for which, Government of Gujarat has provided
land admeasuring 100 hectares (2.50 acres) to Ministry of Home Affairs at
the site free-ofl-cost for the purpose. The task for establishment of MPTI
has been entrusted with Bureau of Police Research & Development
(BPR&D). BPR&D has engaged 1IT, Madras for preparation of Preliminary

Project Report for designing of jetties as part of setting up of MPTI. Based

—

S e

on the report, BPR&D will take up preparation of Detailed Project Report.

e
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LOK SABHA SECRETARIAT PP nlx

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No. 44

Subject: Request for dropping of Assurance given in reply to Unstarred
Question MNo. 2462 dated 25.07.2014, regarding ‘Plasma
Fractionation Centres’

On 25 July, 2014 Shri Pashupati Nath Singh, M.P., addressed an
Unstarred Question No. 2462 to the Minister of Health & Family Welfare. The
test of the Question along with the reply of the Minister is as given in the
Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Health & Family
Welfare within three months from the date of the reply but the Assurance is
yet to be implemented.

3. The Ministry of Health & Family Welfare vide O.M. No. * H-
11016/68/2014-NACO (BS) dated 21.08.2015, had requested to drop the
Assurance on the following grounds:-

"That arrangements for Plasma Fractionation and setting up of Plasma
Fractionation Centre were extensively deliberated in an expert group
meeting held on 31st October and 1st November, 2014. It was
understood that the present availability of surplus plasma is not to an
extent to be able to support the running of a plasma fractional centre.
For the project to be viable, there need to be availability of at least 1.5
lakh litres of surplus plasma. The project for setting up of PFC has been
put on hold and will be taken up once the Metro Blood Bank.

Centers of Excellence are established and componentization of blood s
further optimized. The matter continues to be debated and deliberated
within the Department and interim solutions for utilization of available
surplus plasma, it is difficult to set up a time line for setting up of
Plasma Fractionation Centre. In the light of the above, Lok Sabha

Secretariat is requested to drop the Assurance from the list of pending
Assurances,"

4. The above request for dropping the Assurance was considered by the
Committee at their sitting held on 09 August 2016 and it was decided not to
drop the Assurance. The Committee accordingly presented thelr Fifty-First
Report (16th Lok Sabha) on 11 April, 2017 and observed that establishment of
Plasma Fractionation Centres Is an important project in the wake of shortage
of blood in the Country. The Ministry cannot wash their hands of by stating
that it is difficult to set a timeline for setting up the centers for plasma
fractionation. Because of the imperative need for these Centres, the
Committee desire that the matter should be pursued vigorously and the
Assurance implemented at the earliest.
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5. However, the Ministry of Health & Family Welfare vide O.M. H'I'\Jo. :
~ H.11016/68/2014-NACO (BS) dated 14 June, 2018 have again requested to
drop the Assurance on the following grounds:-

"The proposal for setting up @ Plasma Fractionation Centre has been
examined in this Ministry. The surplus plasma presently available is not
adequate to support the viability of setting up of a Plasma Fractionation
Centre. The central sector project to set up of Plasma Fractionation
Centre in Chennai has, therefore, been put on heold and will be taken up
once componentization of blood is further optimized. As an interim
measure, Gavernment has facilitated exchange of surplus plasma
available with blood component separation units in the country with
indigenous plasma fractionators to facilitate production and availability
of plasma products within the country. The Committee on Government
Assurance, Lok Sabha conducted a Study Tour to Chennai on 24th
August 2017, wherein Joint Secretary, NACO made a presentation on
the status of the present Parliamentary Assurance for Lok Sabha
Unstarred Question No. 2462 for 25.07.2014 with a reguest to drop the
same.”

6. In view of the above, the Ministry, with the approval of the Minister of
State for Health and Family Welfare, have requested to drop the Assurance.

The Committee may re-consider.
DateD:- ©2)12|20 19

MNew DELHI
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B GOVERNMENT OF INDIA Annex4Te
' MINISTRY OF HEALTH AND FAMILY WELFARE
LOK SABHA
UNSTARRED QUESTION NO: 2462
ANSWERED ON:25.07.2014
PLASMA FRACTIONATION CENTRES
PASHUPATI NATH SINGH

() whether the Government is setling up a Plasma Fractionation Gentre (PFC}in-the country
and, [f so, the details thereof;

(b) whether there is an Inordinate delay, in setting up the PFC leading to escalation in its
estimated cost;

(c) if so, the details thereof and the reasons therefor and the corrective steps taken/ proposed to
be taken by the Government in this regard; and

(d) the fresh measures being taken by the Government to set Up more number of PFCs as per
requirement in the country?

Will the Minister of HEALTH AND FAMILY WELFAREbe pleased 1o siate:-
ANSWER

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN)

(a):Covernment is Propasing to set up Plasma Fractionation Centre at Chennai for processing of
1.5 lac litres of plasma per year. Froducts intended to be fractionated are Albumin,
immunoglobulins, FVIIl and FIX. Government of Tamil Nadu has provided land for the same.

(b):Yes

(c):The Expression of Interest for Plasma Fractionation Centre was published. However, bids
have not been successful due to the limited experts across the globe. Government has taken
steps by farmulating policy on unutilized plasma.‘Recently, the policy has been framed and
released, Expert group constituted for the same has suggested that as an interim measure,
contract fractionator should be identified, till PFC is established. Accordingly, EO! for contract
fractionator is in process for publication,

L=
(d):It's proposed to set up PFC at Chennai. Further centers may be established based on need of
the country. Experience gained from the centre will be replicated for scaling up of the PFC Tnthe

country. ™ -
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LOK SABHA SECRETARIAT Abberdiv xpr
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 47

Subject: Request for dropping of Assurance given In reply to Unstarred
Question MNo. 1948 dated 17.12.2013, regarding "Conviction: of
Italian Marines"

On 17 December, 2013 Dr. P. Venugopal , M.P., addressed an Unstarred
Question Mo. 1948 to the Minister of Home Affairs. The text of the question
along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committeé and required to be implemented by the Ministry of Home Affairs
within three months from the date of reply but the Assurance Is yet to be
implemented.

3.  The Ministry of Home Affairs vide O.M. F.No.I-13012/34/2013-15-1V

dated 24 November, 2014 requested to drop the Assurance on the rollowing
grounds:-

“That the Investigation of the case has been completed by Naticnal
Investigation Agency (NIA). However, the accused Italian marines filed a
Writ Petition (C) 236/2014 in the Supreme Court of India, challenging,
interalia, the jurisdiction of NIA to investigate and prosecute the case.
The matter is subjudice, No action can be taken by the NIA towards
filing of the chargesheet till the disposal ¢f this Writ Petition."

4.  The. above request for dropping the Assurance was not acceded to by
the Committee at their sitting held on 21 July, 2015. The Committee
accordingly. presented thelr Twenty First Report (16th Lok Sabha) on 30
November, 2015 and noted that the Assurance was pending with the Ministry
of Home Affairs. The Committee, therefore, desired to know the progress
made in the case from time to time.

3. However, the Ministry of Home Affairs vide O.M. F. No. I-
13012/34/2013- IS-1V dated 24 September, 2015 and O.M. F.No.I-
13012/34/2013-IS-IV dated 23 February, 2016 again requested to drop the
Assurance on the following grounds:-

"That investigation of the case has been completed by National
[nvestigation Agency (NIA). The accused Italian marines filed a Writ
Petition (C) 236/2014 in the Supreme Court of Indig, challenging, Inter
alla, the jurisdiction of Indian Courts and the investigation agency, NIA
to investigate and prosecute the case. Subsequently the Italian
Government filed a case before Annex VII Arbitral Tribunal Challenging
the jurisdiction of India to try the above case. They have also filed a
case in International Tribunal for the Law of the Sea (ITLOS) for making
provisional measures till the decision of Annex VII Tribunal praying that

7



India shall refrain from taking or enforcing any judicial and
administrative measure. The ITLOS vide its Order dated 24.08.2015 has
directed Italy and India shall both suspend all court proceedings and
shall refrain from initiating new ones which might aggravate or extend
the dispute submitted to the Annex VII Arbitral Tribunal or might
jeopardize or prejudice the carrying out of any decision which the
Arbitral Tribunal may render. The Government of Italy has requested the
Annex VII Tribunal for prescription of provisional measures to which
reply of the Government of India is being prepared. In view of the above
circumstances, no action can be taken to fulfil this Assurance till the
decision of Annex VII Arbitral Tribunal. The Lok Sabha Secretariat Is,
therefore, requested to bring the matter to the notice of the Committee
on Government Assurances and seek its approval to drop the
Assurance."

6. The above request was again not acceded to by the Committee at their
sitting held on 05 January 2017 and the Committee accordingly presented
their 60th Report (16th Lok Sabha) on 10 August 2017 stating that the
contention of the Ministry is untenable since an Assurance cannot be dropped
merely on the ground that the matter is sub-judice. The Committee desired
that the Ministry should take the requisite measures to implement the
Assurance. The Committee also desired to be apprised of the initiatives taken
. and the progress made in the matter.

7.  However, the Ministry of Home Affairs vide O.M. No. 13012/34/2013-1S-
IV dated 6 July 2017, 31 August 2017, 14 December 2017 and 6 July 2018
have agzin requested to drop the Assurance on the following grounds:-

"The Investigation of the case had been completed by National
Investigation Agency (NIA) and the agency was about to file charge
sheet in Court of the competent jurisdiction.' However, the accused
Italian marines filed a Writ petition (C) 236/2014 in the Supreme Court
of India, challenging, iter-alia, the jurisdiction of Indian Courts and the
investigation Agency, NIA to investigate and prosecute the case. In the
meantime, the Italian Government filed a case before Annex VII Arbitral
Tribunal challenging the jurisdiction of India to try the zbove case. The
Italian side also filed an application before the Annex VII Arbitral
Tribunal for making provisional measures till the decision of Annex VII
Tribunal praying that India shall refrain from taking or enforcing any
judicial and administrative measure. The Tribunal vide order dated
29.04.2016 prescribed provisional measures and ordered for relaxing
the bail conditions of Mr. Gircne to enable him to travel and stay in
Italy till Arbitral proceedings. The Italian Government filed an IA in the
Hon'ble Supreme Court of India for relaxing the bail conditions which
was heard by the vacation bench on 26.05.2016. The vacation bench
relaxed bail condition as per the order of the Annex VII Tribunal and
permitted to accused person to remain in Italy during the pendency of
Annex VII arbitration with certain conditions. No action can be taken to
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fulfill this Assurance till the matter is decided by Annex VII Arbitial
Tribunal (An International Tribunal). The tentative date of award of the

Tribunal is December, 2018."

8.  In view of the above, the Ministry, with the approval of the Minister of
State for Home Affairs, have requested to drop the Assurance.

The Committee may re-consider.
DaTeD:- o2|12]2019

NEw DELHI
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IMENT OF INDIA
MIISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 18948
7O BZ ANSWERED BN THE 17% DECEMEER, 2013/ACRAMAVANA 26, 1935
(SAHA)

GOYERK

CONVICTION ©F ITALIAN RIARIMNES

1948. BPR. P. VERUSCPAL:

Will the Riinister of HOME AFFAIRS be ploased to state:

(2) whether the Investigations i the case luvelving twoe Iiallar
marines in the allegad killlng of two (edian fishenmen has been
compietad; '

(b) i¥ so, whsther the NIA court has proncsunced any verdict in the sald
case; '

(e} if =0, the delails thercol; and

{d) If mot, (he status of the caid case s on dates?

ANMSWER :

MINISTER OF STATE il THE MIMISTRY OF HOME AFFAIRS
(SHIX! R.P.N. SINGH) '
(s Yes, MRadam.

(b): Ne, Madane.

(c): Does net arlse.

{d): The charge sheet Is yet o be flied ln the competent Coure.

R
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remaining Memoranda. The Chairperson subsequently decided to drop 09 Assurances as

<#or details given in Annexure-I* and to pursue the remaining 16 Assurances as per
details given in Annexure-II, for implementation by the Ministries/Departments
concerned.

XXXX XXX XXX P O9.0.9.0.4

The Committee then adjourned.

* Not enclosed
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their sitting held on 04.12.2019

Annexure-l|

Statement Showing Assurances not dropped by the Committee on Government Assurance (201 9-2020) at

S No. | Memo
No.

SQUSQ No.
and date

Ministry!
Department

Subject

Remarks

1 27

usQ No.
2344

dated
30.11.2016

Depariment of
Atomic
Energy

Environment
Impact
Assessment

The Committee do not accede to the Ministry's request for
dropping the Assurance made on the ground that the setting
up of nuclear power plants through international cooperation
is a long drawn process which includes negotiations with
foreign vendors, acceptance of safety parameters of the
reactors by AERB, land acquisition at new sites, obtaining
environment clearances, obtaining financial sanction for the
project from AEC/CCS etc. The Committee understand that
such matters may take time but the same can be
accomplished with planning and sustained efforts. As
Environment Impact Assessment is carried out for projects
which usually have serious environment impacts, the Ministry
need to take this issue more seriously. The Committee urge
upon the Ministry that being the nodal Ministry, they need to
co-ordinate with various agencies/stakeholders and bring the

Assurance to its logical end.

USQ No. 495
dated
20.07.2016

Railways

Andhra
Pradesh Capital

Railway Line to | The Ministry have contended that the reply given to the Lok

Sabha Question was not a promise but a statement of fact
and hence no Assurance was given by them in the instant
case. This contention is unacceptable. In this case, the
Ministry are required to furnish the details of the progress
made in conducting the survey for the new railway line
between Vijayawada and Guntur via Amravati and its

outcome. The Committee, therefore, urge upon the Ministry to

S|




take concrete stei::s in pursuit of the abovementioned case

Organisation)

and implement the Assurance at the earliest.

3 29 usQ No. | Road Establishment | The Ministry have stated that an India Integrated Transport

| 4604 dated | Transport and | of Logistic HUbS | 5hg Logistics Summit (IITLS) was held from 3-5 May, 2017

15.12.2018 Highways which was organised for collaboration between the NHAI and

other stakeholders such as the State Governments, relevant

Ministries like Railways, Shipping, Civil Aviation etc. The

total number of logistics planned by the Government across

the country is 35. Thus, in sum and substance, the Assurance

| has been fulfilled. The Committee desire that the requisite
implementation Report be laid in the House.

4. 30 USQ No. 133 | Human Vacancy of | The Ministry have requested for dropping the Assurance on

dated Resource teachers the ground that the reply by the Minister does not constitute

18.07.2016 D;“EEE;E;HEHT an Assurance. The Committee feel that an Assurance cannot

E)fepa S{?hool be droppéd merely on the ground that its implementation

Education would take a considerable length of time or would be difficult.

and Literacy) In the instant case, the Ministry are required to provide

information as to whether the NCERT has examined the

recommendations of the Committee under the chairmanship

of Shri N. Gopalaswamy to suggest a long term vision and

road map for the development of Sanskrit and its take on

‘ each and every recommendation. The Committee would like

‘ to be apprised of the latest developments in the matter.

5. 31 usQ Defence Missile Testing | The Ministry have contended that the whole matter is under

No.3840 (Defence Centre consideration and clearance of various organisations like

ES??S_zm " E‘Zﬁiﬂﬁlé‘ﬁf Coastal Regulatory Zone; Forest Advisory Committee; Ministry

of Environment, Forest and Climate Change; etc. of State and
Central Governments and creation of infrastructure for launch

g
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pad will take years for materialization. The Committee
understand that such matters may take time but the
Assurance needs to be pursued with meticulous planning and
sustained efforts as it is a subject matter of national
importance. Moreover, an Assurance cannot be dropped just
because it will take years to materialise. The Committee
desire that the Ministry must pursue the matter with the
caoncerned organisations at regular intervals and specific
timeframe. The Committee would also like to be apprised of
the initiatives taken and pregress made in the matter.

32 SQ No. &1 ]Planning Digital The Committee feel that the subject matter is of utmost
dated Transactions significance as absence of internet coverage specifically in
?gﬁuz.]i?;gma rural areas has created digital divide and has adversely
ry Dl:)y Shri affected the economic and social development as well as GDP |
Ninong Ering, growth of the country. However, the Ministry have been
M.F) exhibiting a lackadaisical attitude in the matter when they

ought to have implemented the project within the time frame
which has already been long gone paét. The Committee urge
upon the Ministry to pursue the matter vigorously by making
concerted efforts and fulfil the Assurance at the earliest. The
Committee would also iike to be apprised of the progress
| made in this regard.

33 () USQ No. | Power (i) BBMB The Ministry have requested the Committee to drop the
6965  dated Assurances on the ground that these pertain to sharing of
TR0R:c08 posts in Bhakra Beas Management Board (BBMB) in
(i) USQ No. (i) Posts In consultation with the partner States and being a contentious
1218 dated BEEMB issue, no time frame can be prescribed for settlement of
17.08.2012 these disputes. The contention of the Ministry is far from

convincing since once an Assurance is given, it is incumbent

$3



[ (i) USQ No. (i) Sharing of | upon the Ministry to fulfil it with proper planning and in this
3259  dated PostsinBBMB | case in co-ordination with all the State Governments
Riaens concerned. The Committee desire that the Ministry should
pursue the matter vigorously with all the States concerned
and fulfil the Assurance at the earliest.

8. 34 USQ No. 497 | Housing and | Rebate on | The Ministry have requested for dropping of the Assurance on
dated Urban Affairs | Home Loan the ground that the scheme is already in implementation and
1e.07.2017 there is no action pending on the part of the Government in

the matter. The Committee feel that once an Assurance has
been given, it should be brought to its logical end. The
Committee find that in sum and substance, the Assurance has
been fulfilled. The Ministry, therefore, may furnish the
Implementation Report to the Ministry of Parliamentary
Affairs to be laid on the Table of the House.

9. 35 | usQ No. | Envirorment, | Implementation | The Committee are of the view that the Assurance cannot be

1587 Forest and | of Forest Policy | qropped merely on the ground that the Rajya Sabha
|32ng.2017 g':;f;i Secreta]-iat has dE(fi(fEd to drop _similar Assurances. The
contention of the Ministry is far from convincing as once an
Assurance is given, it is incumbent upon the Ministry to fulfil
it. In the instant case, the Ministry are required to finalise the
new National Forest Policy. Being an issue of utmost national
importance, the Committee desire that the Ministry must
actively pursue the matter and expedite the fulfilment of the
Assurance. The Committee would also like to be apprised of
the initiatives taken and progress made in the matter.

10. 37 usQ No. | Road Maintenance ' The Ministry had requested for dropping of the Assurance on
4014  dated | Transport | Free Highways | ¢he ground that the project to develop technology to
10.08.2017 and g 2 ;

L A construct long lasting maintenance free highways is an

31
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| Highways

- experirﬁental work of three years. They stated that as the

experimental work for project was in progress and final
recommendations would be available only after 11.07.20189, it
would not be possible for them to arrive at any conclusion
during experimentation. The Committee feel that the
experimental work cannot be abandoned midway and it is
imperative to evaluate its outcomes for taking an appropriate
decision. The Committee urge upon the Ministry to actively
pursue the matter and expedite the fulfilment of the
Assurance. The Committee would like to be apprised of the
initiatives taken and progress made in the matter.

1. [40. | SQ No. 64 |Home Affairs | Coastal The Committee do not accede to the request of the Ministry
dated Security for dropping of the Assurance made on the ground that Phase-
?gﬁ%iﬁ?_; o Il of the Costal Security Scheme is ongoing till 31.03.2020 and
ry by Smt that the Minister had not made any promise or Assurance.
Meenakshi This contention is unacceptable. The Committee feel that the
Lekhi, M.P) issue is related with national security and hence should be
brought to its logical conclusion within the prescribed
timeframe. The Committee desire that the Ministry must
pursue the matter vigorously and fulfil the Assurance. The
Committee would like to be apprised of the initiatives taken
by the Ministry in expediting the action required to be taken
by all concerned and also apprised of the progress made in
the matter.
12. 41 SQ No. 322 | Home Affairs | Marine  Palice | The Ministry have requested for dropping of the Assurance on
dated Stations the ground that the procurement process of 225 number of
22.12.2015 | ¢ Sk e
(Supplemanta | boats is -at an advanmﬂad stage of cnnsnderfat_mn in th_e Mmls.try
ry by Shril considering the pressing need for neutralising the increasing

Baijayant Jay |

threats from marine terrorism and illegal immigration, the

]




Panda, M.P.}

Committee feel that it is extremely important that the
Assurance should be brought to its logical end. The
Committee, therefore direct the Ministry to pursue the matter
vigorously and implement the Assurance. The Committee
would like to be apprised of the initiatives taken and progress
made in the matter.

42

| USQ No.1284

dated
26.02.2003

Shipping

| Non-Payment
of Wage/Salary

The Committee find the request of the Ministry for dropping of
the Assurance made on the ground that the financial
support/loan to KoPT does not seem to be forthcoming now
and eventual merger of CDLB and KoPT cannot take place in
the circumstances untenable. The Committee note that the

issues regarding financial grant to KoPT for merger of CDLE
with KoPT has not been resolved even after 16 years leading
to severe deterioration in the financial health of KoPT putting
at risk the salary/pensicn of its employees further. The
Committee desire that the Ministry should pursue the matter
earnestly at the highest level and work vigorously towards
releasing the salary/wages/pension/outstanding dues aof
employees of CDLB/KoPT at the earliest. The Committee
would like to be apprised of the initiatives taken and the
progress made in the matter.

14.

43.

USQ No. 843
dated
07.02.2017

Home Affairs

Establishment
of Marine Police
Academy

The Ministry have requested for dropping of the Assurance on
the ground that the feasibility study and preparation of master
plan for the estahlishment of the Marine Police Academy is
under progress. Considering the seaborne threats and the
magnitude of challenges therefrom, the Committee feel that
the Ministry should seriously take concrete action for
materialising the proposal. The Committee, therefore, desire
that the Ministry should make concerted efforts to Fulfil the

Assurance at the earliest.
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The Committee find it unable to accede to the request of the
Ministry for dropping of the Assurance made on the ground
that the surplus plasma presently available is not adequate to
support the viability of setting up a plasma fractionation
centre. As informed by the Ministry, the Central sector project
to set up a Plasma Fractionation Centre in Chennai has been
put on hold and would be taken up once componentization of
blood is further optimized. The Committee understand the
difficulties involved in setting up of plasma fractionation
centre but at the same time, feel that establishment of
Plasma Fractionation Centre is the pressing need of the hour
in the wake of shortage of blood in the country. Because of
the imperative need for these centres, the Committee desire
that the matter should be pursued earnestly and the
Assurance implemented at the earliest.

' 15. 44, usa No. | Health and | Plasma
' 2462  dated | Family | Fractionation
25.07.2014 Welfare | Cenires
(Department
of Health
and Family
Welfare)
16. 47. usaQ No. | Home Affairs | Conviction  of
1548 dated italian Marines
| 17.12.2013

The Ministry have requested the Committee to drop the
Assurance on the ground that the matter is sub-judice and no
specific time frame can be given for its outcome and finality.
The Committee feel that the matter of investigation into the
case involving Italian Marines in the alleged killing of two
Indian Fishermen is important and considering the safety and
security issues of Indian fishermen, it needs to be pursued to
bring to its logical conclusion. The Ministry are also required
to apprise the Committee of the final outcome in this regard.
The Committee, therefore, impress upen the Ministry to take
all requisite measures to implement the Assurance at the
earliest. They would like to be apprised of the progress made

| in the matter.
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
FIFTEENTH SITTING
(25.08.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room 'C'
Parliament House Annexe, New Delhi,

PRESENT
Shri Rajendra Agrawal -  Chairperson
Members

2 Shri Nihal Chand Chauhan

3 Shri Ramesh Chander Kaushik
i Shri Kaushalendra Kumar

5 Shri Santosh Pandey

6

Shri Pashupati Kumar Paras

Secretariat

I Shri Pawan Kumar - Joint Secretary
2 Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda. Thereafter, the
Commitlee considered and adopted the following seven (07) draft Reports
without any amendments:-

() Draft Third Report (17" Lok Sabha) regarding 'Review of Pending
Assurances pertaining to the Ministry of Law and Justice
(Legislative Department)':

AR



XXX
XXX

(i)

(i)

(iv)

(vi)

(vii)

Draft Fourth Report (17" Lok Sabha) regarding 'Review of Pending
Assurances pertaining to the Ministry of Culture’;

Draft Fifth Report (17" Lok Sabha) regarding 'Reqguests for
Dropping of Assurances (Acceded to);

Draft Sixth Report (17 Lok Sabha) regarding 'Requests for
Dropping of Assurances (Not Acceded to)';

Draft Seventh Report (17 Lok Sabha) regarding 'Review of
Pending Assurances pertaining to the Ministry of Road Transport
and Highways';

Draft Eighth Report (17° Lok Sabha) regarding 'Requests for
Dropping of Assurances (Acceded to)'; and

Draft Ninth Report (17" Lok Sabha) regarding 'Requests for

Dropping of Assurances (Not Acceded to)’;

The Committee also authorized the Chairperson to present the Reports.

XXX XXX XXX XXX XXX
XXX XXX XXX XXX XXX

The Committee then adjourned.
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